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Compliance Report in the matter of Adil Ansari Vs. M/S Dhampur Sugar Mills Ltd.
& Ors., O.A. No. 539/2019

The present matter is related to operation of sugar and distillery units of M/s Dhampur
Sugar Mills Ltd. (Sugar Division), Asmoli, Sambhal, Moradabad, M/s Dhampur Sugar
Mills Ltd., Sugar unit, Dhampur, Bijnor and M/s Dhampur Sugar Mills Ltd., Sugar unit,
Meerganj, Bareilly and M/s Dhampur Sugar Mills Ltd.,, Distillery Unit, Dhampur, Bijnor.

Hon’ble NGT Vide order dated 03.07.2020 (Annexure-I) considered the compliance report
filed by CPCB on 23.06.2020 and has further directed:

“Let the State PCB take further action which may be overseen by the CPCB. The CPCB
may after coordination with the State PCB, furnish a further action taken report before the next

date by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF.”

In pursuance to Hon’ble NGT order, a meeting was convened on 15.09.2020 (MoM attached as
Annexure-II) through video conferencing with representatives from CPCB and UPPCB. In the
meeting, UPPCB apprised the committee that EC was levied on only one unit, Rs.17,70,000 on
M/s Dhampur Sugar Mills Ltd (Sugar Unit), Meerganj, Bareilly for non-compliance of the
environmental norms and it was not for the illegal extraction of ground water. Whereas, an EC of
Rs.16,20,000 was levied on M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor by
CPCB vide its direction dated 06.11.2019 under section 5 of the Environment (Protection) Act,
1986 which was deposited in ESCROW account. However, UPPCB in compliance to Hon’ble
NGT order dated 04.02.2020, vide letter dated 17.06.2020 has directed to M/s Dhampur Sugar
Mills Ltd (Sugar Unit), Dhampur to deposit the EC amount in account of UPPCB.

In the meeting UPPCB also informed the committee that they have not calculated the EC for the
illegal extraction of ground water because, as per the order of Hon’ble NGT dated 28.08.2019
(Annexure-III) in the matter of Paryavaran Suraksha Samiti & Anr versus Union of India & Ors,
OA. No. 593 of 2017 CGWA/ District Collector is the authority responsible for calculating and
levying EC for illegal extraction of ground water. Also, UPPCB has requested CGWA/ District
Collector to levy EC for illegal extraction of ground water on M/s Dhampur Sugar Mills Ltd
(Sugar Unit), Asmoli, Sambhal as the unit has not been granted NOC from CGWA.

Based on the deliberations held in meeting, following decisions were made:

1. UPPCB would request District Collector and CGWA for calculating and levying EC as
per the Hon’ble NGT order dated 28.08.2019 in the matter of Paryavaran Suraksha Samiti
& Anr. Versus Union of India & Ors, OA. No. 593 of 2017, which authorizes District
Collector/ CGWA to levy EC for illegal extraction of ground water.

2. UPPCB was requested to give a statement to CPCB mentioning that UPPCB has not
assessed or levied EC on these units.

3. UPPCB was requested to incorporate their stand/opinion about levying of EC for ground
water extraction and also the referred Hon’ble NGT order dated 28.08.2019 which
authorizes CGWA/ District Collector to assess and levy EC in the point-wise compliance
report (as per the recommendations of the committee) to be submitted by them to CPCB
by 25.09.2020.

4. UPPCB was requested to update CPCB about the deposition status of the levied
Environmental Compensation as per the compliance report.

As decided in the meeting, UPPCB sent its comments on the issue raised in the meeting
submitting that UPPCB had sent two letters to CGWA, dt 17.06.2020 (Annexure-IV) and



21.09.2020 (Annexure-V) requesting to levy EC on M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Asmoli, Sambhal for extraction of ground water without obtaining NOC as CGWA is the
authority to levy EC for illegal extraction of ground water.

Also, UPPCB submitted updated compliance status report of the units as per the recommendations
of joint inspection team to CPCB, which is annexed as Annexure-VI. As per the aforementioned
report, all 04 units have complied with the recommendations of the Joint Inspection Team

CPCB respectfully submits that out of 04 units in the matter, only M/s Dhampur Sugar Mills Ltd
(Sugar Unit), Asmoli, Sambhal has not obtained NOC from CGWA. Rest all three units have
already obtained NOC from CGWA for extraction of ground water. Therefore, EC for the illegal
extraction of ground was is to be levied on the sugar unit, M/s Dhampur Sugar Mills Ltd (Sugar
Unit), Asmoli, Sambhal for which CGWA is required to calculate the amount. The EC already
levied on the two units (M/s Dhampur Sugar Mills Ltd (Sugar Unit), Meerganj, Bareilly and M/s
Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor) as mentioned above was for non-
compliance with respect to environmental norms.

Now, this Compliance Report is submitted in compliance of Hon’ble NGT order dated
03.07.2020.




Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 539/2019
(With Report dated 19.06.2020)

Adil Ansari Applicant(s)
Versus

M/s Dhampur Sugar Mills Ltd. & Ors. Respondent(s)

Date of hearing: 03.07.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WAN GDI, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

ORDER

1. This order is in continuation of order dated 04.02.2020 for
remedial action for violation of environmental norms by M/s Dhampur
Sugar Mills Ltd. (Sugar Division), District Sambhal, sugar mill units in

District Bijnor and District Bareilly and Distillery in District Bareilly.

2. The matter was earlier considered vide order dated 14.08.2019 as

follows:

“1.  Grievance in this application is that M/s Dhampur Sugar Mills
Ltd. (Sugar Division), District Sambhal and sugar mill units in
District Bijnor and District Bareilly and Distillery in District
Bareilly were operating in violation of environmental norms.
The unit at Dhampur was directed to be closed earlier vide
order dated 23.04.2015 passed by this Tribunal and was
allowed to reopen by subsequent order subject to certain
conditions, including payment of Rs. 1 Crore towards
environmental compensation and furnishing a bank guarantee
of Rs. 10 lakhs. However, the pollution still continues to
operate without compliance of conditions. Other units in Bijnor




and Bareilly Districts are also operating illegally and so is the
Distillery unit in Bareilly District.

2. On 27.06.2019, Notice was issued by this Tribunal with
reference to the allegations in the application. Reply has been
filed by the UP State PCB which is practically of no value.
Reply has been filed by the CPCB is that the closure directions
have been issued in respect of Dhampur unit of Sugar Mill.
Besides, show cause notices have been issued to other two
Sugar Mills at Bareily and Sambhal. Distillery unit at Bareilly
is non-functional on account of off season.

3 Let the CPCB and State PCB furnish a further joint factual and
action taken report with regard to all the four Units (three
sugar mills and one distillery unit) by 30.1 1.2019 by e-mail at
Jjudicial-ngt@gov.in.”

3. The matter was further considered in the light of report of the
CPCB dated 31.01.2020 for acknowledging the violations  of
environmental norms and recommended remedial action. Considering
the said report, particularly Para 4.101. It was observed:

“4, When confronted with the observation in para 4.10 (6) above
that the EC amount has been credited to ESCROW account by
the unit itself in respect of the past violations to cover the cost
of future remediation. The learned counsel for the CPCB
fairly conceded that EC amount cannot be credited to
ESCROW account and that unit has to undertake
compliance and remediation from its own resources
and stated that this direction needs to be revised. Let
this be done by the Uttar Pradesh State Pollution Control
Board.

5. Learned counsel for the UPPCB states that since after May,
2019, there was no permission to draw ground water,

1 4.10 Action taken status

1.

In crushing season 2016-17, unit was non-operational during the inspection due to off- season. CPCB issued
compliance direction dated 02.11.2017 under section 5 of the Environment (Protection) Act, 1986 for carrying
out adequacy assessment of ETP through govt. repute institutions.

In crushing season 2017-18, CPCB issued show cause notice dt.07.05.2018 under section 5 of the Environment
(Protection) Act, 1986 to the unit for non-compliance of BOD-53 mg/l against norms of 30 mg/1 with surface
water discharge norms prescribed under Environment (Protection) Rules,1986.

CPCB issued compliance direction dated 16.11.2018 under section 5 of the Environment (Protection) Act, 1986
for implementation of charter.
In crushing season 2018-19, unit was found non-complying w.r.t. bypass of untreated effluent. BOD- 56 mg/l,

755-35 mg/l and CPCB issued closure direction dated 23.04.2019 and 01.07.2019 under section 5 of the
Environment (Protection) Act, 1986 and levied Environmental Compensation (EC) of Rs 57,30,000/-.

CPCB issued compliance direction dated 06.11.2019 under section 5 of the Environment (Protection) Act, 1986
and levied EC of Rs 16,20,000/. As per the revised policy dated 04.09.2019 and 01.11.20183.

The unit deposited EC in ESCROW account and submitted action plan for utilization of the EC amount. Action
plan has been evaluated by CPCB and approved for execution.




compensation will be recovered accordingly. It was
further stated that since M/s Dhampur Sugar Mills,
Sugar Unit, Asmoli, Sambhal and M/s Dhampur Sugar
Mills, Sugar Unit, Meerganj, Sambhal have been Jound
to be bypassing the effluents into a drain meeting a
river illegally, the UPPCB will take appropriate legal
action, in accordance with law, for closure and
prosecution.

We may note that as per the report of the State PCB filed
earlier on 18.07.2019, the deficiencies now noticed
were ignored and the said report was thus not based
on facts on the ground. The UPPCB must be careful in
future to ensure that correct report is filed in the Tribunal in
future so that the Tribunal is not mislead and environment
Justice is not obstructed which may have happened in the
present case but for the joint report discussed above showing
patent illegalities.

Let a further action be taken promptly by statutory regulators
as per law and further action taken report be filed jointly by
the CPCB and the State PCB before the next date by email at
Judicial-ngt@gov.in. The CPCB will be the nodal agency for
compliance and coordination.”

4. Accordingly, a further report has been filed by the CPCB on

19.06.2020 concluding as follows:

“Compliance status of the units are as follows:

.

UPPCB has imposed Environmental Compensation of Rs.
17,70,000/-on M/s Dhampur Sugar Mills, Sugar Unit,
Meerganj, Bareilly. Unit has deposited the same and by-
pass line has been permanently removed.

UPPCB has issued directions to M/s Dhampur Sugar Mills
(Distillery Unit) Dhampur, Bijnore vide letter dated 17-06-
2020 under Section 33A of Water (Prevention and Control of
Pollution) Act, 1974 as amended to utilize the excess stored
1100 KLD and also submit time bound action plan for
dismantling the excess storage capacity.

UPPCB vide letter dated 17-06-2020 has issued
directions to M/s Dhampur Sugar Mills, Sugar Unit,
Dhampur, Bijnore to deposit the EC amount of Rs.
16,20,000/- imposed by CPCB immediately in the account of
UPPCB in compliance of directions of Hon'ble NGT.

UPPCB wide letter dated 17-06-2020 has asked CGWA Sor
imposition of EC on M/s Dhampur Sugar Mills, Sugar




Unit, Asmoli, Sambhal due to withdrawal of Ground
Water without NOC.

e. The M/s Dhampur Sugar Mills Ltd. (Sugar unit) Asmoli,
Sambhal Moradabad was not found by passing the effluent in

the joint inspection.

f. The status of NOC from CGWA is as follows:

e M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor has obtained NOC from CGWA.

e M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur,
Bijnor has obtained NOC from CGWA.

e M/s DSM Sugar Meerganj, Sidhauli Road, Meerganj,
Bareilly has obtained NOC from CGWA.

e M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli,
Sambhal applied NOC from CGWA. UPPCB vide letter
dated 17-06- 2020 has asked CGWA for imposition of EC
on M/s Dhampur Sugar Mills, Sugar Unit, Asmoli,
Sambhal due to withdrawal of Ground Water without
NOC.”

5. The above shows that while for two units, compensation has been
assessed by the State PCB, for the other two units, compensation has
been left to be determined by the CGWA. There is no consistency. If in
two cases, the State PCB has assessed compensation, there is no reason
why for other two units it should not have done so. It is also not clear
whether the compensation is as per norms and covers the entire period
of illegal drawl of ground water and whether the deterrence factor has

been taken into account.

6. Let the State PCB take further action which may be overseen by
the CPCB. The CPCB may after coordination with the State PCB furnish
a further action taken report before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.




A copy of this order be sent to the CPCB and the State PCB by

email for compliance.

List for further consideration on 06.10.2020.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Satyawan Singh Garbyal, EM
July 3, 2020
Original Application No. 539/2019
AK



F. No. B-1901 53/Chemical/WQM-I/CPCB/2018-19

Central Pollution Control Board

WOM-II Division

Date: 25.09.2020

OFFICE MEMORANDUM

Subject: Minutes of Meeting held on 15.09.2020 through video conferencing to finalize the action

taken report in compliance to Hon’ble NGT Order dated 03.07.2020 in the matter of
Adil Ansari Versus M/s Dhampur Sugar Mills Ltd. & Ors in O.A. No. 539/2019- reg

Please find enclosed herewith minutes of the meeting held on 15.09.2020 through video conferencing
with the officials of UPPCB and CPCB.

To:

Yours faithfully,

A foone
(A.K. Vidyarthi)
Add. Dir. & Div. Head WQM-II

Member Secretary,
Uttar Pradesh Pollution Control Board (UPPCB),
Building No. TC-12 V, Vibhuti Khand, Gomti Nagar, Lucknow — 226 010 (UP)

Copy through e-mail to:

: P

2.
3.
4

Chief Environmental Officer, Circle-7, UPPCB
Regional Officer, Moradabad, UPPCB
Regional Officer, Bijnor, UPPCB

Regional Officer, Bareily, UPPCB

WI
(A.K. Vidyarthi)
Add. Dir. & Div. Head WQM-II




Minutes of Meeting held on 15.09.2020 through video conferencing to finalize the action taken

. ]
report in compliance to Hon’ble NGT Order dated 03.07.2020 in the matter of Adil Ansari
Versus M/s Dhampur Sugar Mills Ltd. & Ors in O.A. No. 539/2019

Hon'ble NGT vide its order dated 03.07.2020 in the matter of Adil Ansari Versus M/s Dhampur Sugar

Mills Ltd. & O

“Let the State

rs has directed:
PCB take further action which may be overseen by the CPCB. The CPCB may after

;oor{{fu&ﬂ't}n with the State PCB, furnish a further action taken report before the next date by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form

of Image PDF.”

I‘n order to review the action taken by the SPCB in the matter and to finalize further action taken report
in Hon'ble NGT, a meeting was convened on 15.09.2020 at 04:30 PM through video conferencing with

representatives from CPCB and UP

PCB under the Chairmanship of Dr. A K. Vidyarthi, DH,WQM-II.

List of participants is enclosed as Annexure-1.

At the outset
discussion in
clarified that

Unit), Meerganj, Bareilly for non-
extraction of ground water. Whereas,
Ltd (Sugar Unit), Dhampur, Bijnor by CPCB vide its direction date
Environment (Protection) Act, 1986 which was deposited in ESCRO
compliance to Hon’ble
Dhampur Sugar Mills Lt

UPPCB also

ground water because, as per the order of Hon’ble NGT d
Suraksha Samiti & Anr ve

UPPCB has requested CGW
M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli,

Dr. AK. Vidyarthi welcomed all the participants and apprised them about the purpose of
the meeting to review compliance of Hon’ble NGT order dt. 03.07.2020. UPPCB officials
EC was levied on only one unit, Rs.17,70,000 on M/s Dhampur Sugar Mills Ltd (Sugar
compliance of the environmental norms and it was not for the illegal
an EC of Rs.16,20,000 was levied on M/s Dhampur Sugar Mills
d 06.11.2019 under section 5 of the
W account. However, UPPCB in

NGT order dated 04.02.2020, vide letter dated 17.06.2020 has directed to M/s
d (Sugar Unit), Dhampur to deposit the EC amount in account of UPPCB.

ttee that they have not calculated the EC for the illegal extraction of
ated 26.08.2019 in the matter of Paryavaran
rsus Union of India & Ors, OA. No. 593 of 2017, CGWA/ District Collector
for calculating and levying EC for illegal extraction of ground water. Also,

A/ District Collector to levy EC for illegal extraction of ground water on
Sambhal as the unit has not been granted NOC

informed the commi

is the authority responsible

from CGWA.

Based on the

1.

2. UPPCB was requested to give a s

3. UPPCB was requested to inco

4, UPPCB was requested

detailed deliberations held, following decisions were made:

UPPCB would request District Collector and CGWA for calculating and levying EC
as per the Hon’ble NGT order dated 26.08.2019 in the matter of Paryavaran Suraksha
Samiti & Anr. Versus Union of India & Ors, OA. No. 593 of 2017, which authorizes

District Collector/ CGWA to levy EC for illegal extraction of ground water.
tatement to CPCB mentioning that UPPCB has not

assessed or levied EC on these units.
rporate their stand/opinion about levying of EC for
xtraction and also the referred Hon’ble NGT order dated 26.08.2019

CGWA/ District Collector to assess and levy EC in the point-wise
f the committee) to be submitted by

ground water €

which authorizes
compliance report (as per the recommendations O

them to CPCB by 25.09.2020.
to update CPCB about the deposition status of the levied

Environmental Compensation as per the compliance report.

The meeting ended with thanks to and from the chair.
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The list of participants is as follows:

Annexure I
S.No. | Name of Officer | Organization Designation Email-Id
1. | Sh. AK.Vidyarthi CPCB DH-WQM II akvidyarthiww,gmail.com
2. | Sh. MK Biswas CPCB-Delhi | ScE biswasmrinal@.gmail.com
3. | Sh. Vikash Mishra UPPCB RO-Moradabad romoradabad(@uppcb.com
4. | Sh. J.P.Maurya UPPCB RO-Bijnor robijnauri@ uppeb.com
5. | Sh. Rohit Singh UPPCB RO- Bareily robareily@uppcb.com
6. | Sh. Girish Arya UPPCB AEE
7. | Ms. Anu Chetal CPCB-Delhi | ScB chetalanu@ gmail.com
8. | Megha Chauhan CPCB- Delhi | JRF Chauhan.megha350w gmail.com
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[tem No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017
(arising from W.P. (Civil) No. 375/2012 on the file of the Hon’ble
Supreme Court)

Paryavaran Suraksha Samiti & Anr. Applicant(s)

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 28.08.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent (s): Mr. Shlok Chandra, Advocate for CPCB

ORDER

Issue for consideration- Remedial action against water
pollution in absence of ETPs/CETPs/STPs

The issue for consideration is establishment and functioning of
ETPs/CETPs/STPs to prevent untreated sewage/effluents being
discharged in water bodies, including rivers and canals meeting
such rivers or otherwise. The magnitude of the problem is well
acknowledged. In the year 1962 Gol set up a Committee for
prevention of water pollution. The recommendations led to
enactment of the Water (Prevention and Control of Pollution) Act,
1974 (“Water Act”) in pursuance of Article 252 of the Constitution.

The Water Act provides for the constitution of a Central Board and
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State Boards/Committees. No polluted matter can be discharged
into a stream or well or on land, and no industry, operation or
process can be established and no out-let for discharge of sewage
used without consent of the State Board. The Water Act provides
powers to give directions for closing any such activity as well as for
prosecution. Power to give directions implicitly includes recovery of

compensation on ‘Polluter Pays’ principle.

2. Inspite of above statutory regime we are faced with serious problem
of water pollution. The Honble Supreme Court noted! that the
water pollution caused serious diseases, including Cholera and
Typhoid. Water pollution could not be ignored and adequate
measures for prevention and control are necessary. Polluting
industries were directed to be shifted on ‘Precautionary’ principle.
It is not necessary to refer to all the judgments of the Hon’ble
Supreme Court dealing with the significance of water and need to
prevent pollution of water. We may only refer to the observations
that everyone has right to have access to drinking water in
quantum and equality equal to the basic needs. This is

fundamental to life and part of Article 21.2

5. As per CPCB’s report 20163, it has been estimated that 61,948
million liters per day (mld) sewage is generated from the urban

areas of which treatment capacity of 23,277 mld is currently

(1988} 1 SCC 471

? APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs. Government of
India (2009) 5 SCC 492, at para 58 “Rivers in India are drying up, groundwater is being rapidly
depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several perennial
rivers like Ganga and Brahmaputra are rapidly becoming seasonal. Rivers are dving or
declining, and aquifers are getting overpumped. Industries, hotels, etc. are pumping out
groundwater at an alarming rate, causing sharp decline in the groundwater levels.”

hitp: / /www.sulabhenvis.nic.in/Database /STST wastewater 2090.aspx July 16, updated on
December 6, 2016
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existent in India. Thereby the deficit in capacity of waste treatment
is of 62%. There is no data available with regard to generation of

sewage in the rural areas.

4. We may note that discharge of untreated effluents and sewage is
the principal cause of water pollution in the country as noted in
cases relating to pollution of rivers.4 Similarly, in the case of 100
polluted industrial clusters being dealt with by this Tribunals,
water pollution is one of the factors polluting the said industrial
clusters. As already noted, official data of CPCB is to the effect that
351 river stretches in the Country are polluted. The Tribunal held
that remedial action for restoration of the said river stretches is
necessary.® In the said order, it was observed:

“As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage,
plastic waste, e-waste, bio-medical waste, municipal solid
waste, diversion of river waters, encroachments of catchment
areas and floodplains, over drawl of groundwater, river bank
erosion on account of ilegal sand mining. In spite of directions to
install Effluent Treatment Plants (ETPs), Common Effluent
Treatment Plants (CETPs), Sewage Treatment Plants (STPs), and
adopting other anti-pollution measures, satisfactory situation
has not been achieved. Tough governance is the need of the
hour. If pollution does not stop, the industry has to be stopped. If
sewage dumping does not stop, local bodies have to be made
accountable and their heads are to be prosecuted. Steps have to
be taken for awareness and public involvement.”

* 0.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 polluted
river stretches. Therein, other cases of river pollution are mentioned thus “This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of India, river
Ganga in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in
Mahendra Pandey Vs. Union of India & Ors., rivers Sutle) and Beas in the case of Sobha Singh
& Ors. Vs. State of Punjab & Ors., river Son in Nityanand Mishra Vs. State of M.P. & Ors., river
Ghaggar in Stench Grips Mansa’s Sacred Ghaggar River (Suo-Moto Case)”, river Hindon in
Doaba Paryavaran Samiti Vs. State of U.P. & Ors., river Kasardi in Arvind Pundalik Mhatre Vs,
Ministry of Environment, Forest and Climate Change & Ors., River Ami, Tapti, Rohani and
Ramgarh lake in Meera Shukla Vs. Municipal Corporation, Gorakhpur & Ors., rivers Chenab
and Tawi in the case of Amresh Singh Vs. Union of India & Ors. and Subarnarekha in Sudarsan
Das Vs. State of West Bengal & Ors, and issued directions from time to time”

*0.A No. 1038/2018

0. A No.673/2018, order dated 08.04.2019
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All the States and UTs where polluted river stretches exist are
required to constitute River Rejuvenation Committees to prepare
actions plans for restoration (which are to be reviewed by the
highest authority in the States, i.e Chief Secretary) to be monitored
by CPCB and thereafter to be further monitored by this Tribunal.
Accordingly, the action plans have been prepared which broadly
envisage action to prevent discharge of untreated effluent/sewage.
The same are being monitored by the CPCB and by this Tribunal
and the matter is now listed for hearing on 29.11.2019. In O.A
606/2018 while dealing with the compliance of Solid Waste
Management Rules, 2016, this Tribunal vide order dated
16.01.2019 directed personal appearance of all the Chief Secretaries
with their monitoring reports on major environment issues
including the rejuvenation of polluted river stretches. The Chief
Secretaries of all States/UTs have accordingly appeared and
furnished their reports which envisages steps for setting up of
ETPs/CETPs/STPs to prevent water pollution. The Chief Secretaries
have to appear before this Tribunal with further progress reports on

the subjects.

Further, control of pollution of river Ganga is being monitored by
this Tribunal in O. A No. 200/2014 after transfer from the Hon’ble
Supreme Court. Therein timelines have been prescribed to the
effect that STPs be set up in time bound manner and no a drop of
pollution be discharged in the river. The Tribunal observed
“Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively
from 01.11.2019, failing which the State may be liable to pay

compensation of Rs. 5 Lakhs per month per drain to be deposited
with the CPCB. This however, is not to be taken as an excuse to
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delay the installation of STPs. For delay of the work, the Chief
Secretary must identify the officers responsible and assign
specific responsibilities. Wherever there are violations, adverse
entries in the ACRs must be made in respect of such identified
officers. For delay in setting up of STPs and sewerage network
beyond prescribed timelines, State may be liable to pay Rs. 10
Lakhs per month per STP and its network. It will be open to the
State to recover the said amount from the erring
officers/ contractors.

With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs. 10
lakhs per month to CPCB for discharging untreated sewage in any
drain connected to river Ganga or its tributaries and Rs. 10 lakhs
per month to CPCB per incomplete STP and its sewerage network
wil apply. Further with regard to the sectors where STP and
sewerage network works have not yet started, the State has to
pay an Environmental Compensation of Rs. 10 lakhs per month
after 31.12.2020. The NMCG will also be equally liable for its
failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim
measure may start from 01.11.2019.” '

Background of the present case before this Tribunal

7, The Hon’ble Supreme Court vide order dated 22.02.2017 in
Paryavaran Suraksha Samiti Vs. Union of India7 transferred the
matter for monitoring by this Tribunal in the light of the directions
of the Honble Supreme Court requiring establishment and
functioning of requisite ETPs/CETPs/STPs and in default to close
industrial activities discharging effluents without treatment and to
take action against local bodies for failing to install STPs and
discharging sewage without treatment. Some of the observations in
the judgment of the Hon’ble Supreme Court are:

“

7. Having effectuated the directions recorded in the
Jforegoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed, that
for the aforesaid purpose, the financial contribution of
the Central Government is to the extent of 50%, that of
the State Government concerned (including the Union
Territory concerned) is 25%. The balance 25%, is to be
arranged by way of loans from banks. The above loans,
are to be repaid, by the industrial areas, and/or

"(2017) 5 SCC 326
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11.

industrial clusters. We are also informed that the setting
up of a common effluent treatment plant, would
ordinarily take approximately two years (in cases where
the process has yet to be commenced). The reason for the
above prolonged period, for setting up “common effluent
treatment plants”, according to the learned counsel, is
not only financial, but also, the requirement of land
acquisition, for the same.

Given the responsibility vested in municipalities under
Article 243-W of the Constitution, as also, in Item 6 of
Schedule XII, wherein the aforesaid obligation, pointedly
extends to “public health, sanitation conservancy and
solid waste management”, we are of the view that the
onus to operate the existing common effluent treatment
plants, rests on municipalities (and/or local bodies).
Given the aforesaid responsibility, the municipalities
(and/or local bodies) concerned, cannot be permitted to
shy away from discharging this onerous duty. In case
there are further financial constraints, the remedy lies in
Articles 243-X and 243-Y of the Constitution. It will be
open to the municipalities (and/or local bodies)
concerned, to evolve norms to recover funds, for the
purpose of generating finances to install and run all the
“common effluent treatment plants”, within the purview
of the provisions referred to hereinabove. Needless to
mention that such norms as may be evolved for
generating financial resources, may include all or any of
the commercial, industrial and domestic beneficiaries, of
the facility. The process of evolving the above norms,
shall be supervised by the State Government (Union
Territory) concerned, through the Secretaries, Urban
Development and Local Bodies, respectively {depending
on the location of the respective common effluent
treatment plant). The norms for generating funds for
setting up and/or operating the “common effluent
treatment plant” shall be finalised, on or before
31-3-2017, so as to be implemented with effect
from the next financial year. In case, such norms
are not in place, before the commencement of the
next financial year, the State Governments (or the
Union Territories) concerned, shall cater to the
financial requirements, of running the “common
effluent treatment plants”, which are presently
dysfunctional, from their own financial resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned (including, the
Union Territories concerned) will prioritise such cities,
towns and villages, which discharge industrial
pollutants and sewer, directly into rivers and
water bodies.
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12. We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be
dealt with simultaneously. We, therefore, hereby
direct that “sewage treatment plants” shall also be set
up and made functional, within the timelines and the
format, expressed hereinabove.

13. We are of the view that mere directions are
inconsequential, unless a rigid implementation
mechanism is laid down. We, therefore, hereby
provide that the directions pertaining to continuation of
industrial activity only when there is in place a
functional “primary effluent treatment plants”, and the
setting up of functional “common effluent treatment
plants” within the timelines, expressed above, shall be of
the Member Secretaries of the Pollution Control Boards
concerned. The Secretary of the Department of
Environment, of the State Government concerned
(and the Union Territory concerned), shall be
answerable in case of default. The Secretaries to the
Government concerned shall be responsible for
monitoring the progress and issuing necessary directions
to the Pollution Control Board concerned, as may be
required, for the implementation of the above directions.
They shall be also responsible for collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished
to the Central Ground Water Authority, which shall
evaluate the data and shall furnish the same to the
Bench of the jurisdictional National Green Tribunal.

14. To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the National
Green Tribunal, will maintain running and numbered
case files, by dividing the jurisdictional area into units.
The abovementioned case files will be listed periodically.
The Pollution Control Board concerned is also
hereby directed to initiate such civil or criminal
action, as may be permissible in law, against all or

any of the defaulters.”
Accordingly, on 25.05.2017, notice was issued to the Central
Pollution Control Board (CPCB), the State Pollution Control Boards
(SPCBs)/ Pollution Control Committees (PCCs) and the Ministry of
Environment, Forest and Climate Change (MoEF&CC). They filed
their status reports showing gaps in waste generated and

treatment capacity. It was further stated that action had been

initiated to remedy the situation. After considering the status
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10.

report, the Tribunal, vide orders dated 04.07.2017, 18.09.2017 and
11.10.2017, sought information about the steps taken by the

SPCBs/PCCs.

Vide order dated 03.08.2018, the matter was reviewed and after
noting that in absence of functional ETPs/CETPs/STPs, untreated
effluents were being discharged in water bodies leading to
contamination of surface and ground water which causes various
diseases and also has adverse consequence on aquatic organism
due to decreased level of oxygen. The Tribunal directed the CPCB
to prepare an action plan. Direction was also given for monitoring
by a Committee of two officers — one each representing MoEF&CC
and CPCB at least once in every month. CPCB was required to
place the progress report every three months on the website and
take penal action for failure by way of recovery of compensation for

damage to the environment, apart from other steps.

Vide order dated 19.02.2019, after considering the status report
furnished by the CPCB, based on the reports furnished by the
States/UTs, this Tribunal after referring to orders passed in O.A
NO. 673/2018 for remedial action in respect of 351 polluted river
stretches, which had direct nexus with the steps for
ETPs/CETPs/STPs and order passed in O.A No. 606/2018
requiring Chief Secretaries to monitor progress inter alia on the
subject of control of pollution ion the river stretches, directed that
the Chief Secretaries may look into the subject of setting up and
proper functioning of ETPs/CETPs/STPs in their respective States /

UTs. Further direction issued was to prepare a report on
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assessment of compensation on account of discharge of untreated
sewage and dumping of solid waste, loss to ecological services due
to illegal mining, deforestation, after taking inputs from expert
bodies. The Tribunal also directed the CPCB to compile its
monitoring report with regard to 97 CETPs (assuming the total
number of CETPs in the country to be 97) installed in different
States. CPCB was also directed to furnish its report in O.A. No.
95/2018, Aryavart Foundation Vs. M/s Vapi Green Enviro Ltd. &
Ors. which concerned the issue of inadequate functioning CETP

leading to water pollution.

Reports filed by the CPCB

Accordingly, two reports filed by CPCB, have been put up for
consideration today :-

(i) Report dated 30.05.2019, updated on 19.07.2019, giving
status of setting up of ETPs/CETPs/STPs and methodology
for assessing environment compensation for discharge of

pollutants in water bodies.

(i) Report dated 14.08.2019 with regard to monitoring of
CETPs,

We proceed to consider the above reports.

Report dated 30.05.2019 updated on 19.07.2019

According to updated report dated19.07.2019, out of 62,897
number of industries requiring ETPs, 60,944 industries are
operating with functional ETPs and 1949 industries are operating
without ETPs. 59,258 industries are complying with environmental
standards and 1,524 industries are noncomplying. There are total

192 CETPs, out of which 133 CETPs are complying with
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environmental standards and 59 CETPs are non-complying. There
are total 13,709 STPs (Municipal and other than municipal}, out of
which, 13,113 STPs are complying with environmental standards
and 637 STPs are non-complying 73 CETPs in
construction/proposal stage, whereas, for STPs, 1164 projects
(municipal and non-municipal) are under construction/proposal

stage.

A report has also been prepared on the scale of environmental
compensation to be recovered from individual/authorities for
causing pollution or failure for preventing causing pollution, apart
from illegal extraction of ground water, failure to implement Solid
waste Management Rules, damage to environment by mining and
steps taken to explore preparation of an annual environmental
plan for the country. Extracts from the report which are considered
significant for this order are:

“], Environment Compensation to be levied on Industrial
Units

Recommendations
The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied
by CPCB only when CPCB has issued the directions under the
Environment (Protection) Act, 1986. In case of g, band ¢,
Environmental Compensation may be calculated based on the
formula "EC= Pl x N x Rx S x LF", wherein, Pl may be taken as 80,
50 and 30 for red, orange and green category of industries,
respectively, and R may be taken as 250. Sand LF may be taken
as prescribed in the preceding paragraphs

1.5.2 In case of d, e and f, the Environmental Compensation
may be levied based on the detailed investigations by Expert
Institutions/ Organizations.

1.5.3 The Hon'ble Supreme Court in its order dated
22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others {Writ Petition
fCivil) No. 375 of 2012), directed that all running industrial
units which require "consent to operate’ from concerned
State Pollution Control Board, have a primary effluent

10
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treatment plant in place. Therefore, no industry requiring
ETP, shall be allowed to operate without ETP.
1.5.4 EC is not a substitute for taking actions under EP Act,
Water Act or Air Act. In fact, units found polluting should be
closed/ prosecuted as per the Acts and Rules.

II. Environmental Compensation to be levied on all
violations of Graded Response Action Plan (GRAP) in NCR.

Table No. 2.1: Environmental Compensation to be
levied on all violations of Graded Response Action
Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/ Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Not Target Date Rs 1.0 Crore
installed
ii. Non functional Very poor to Severe + Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
(Offendi il Severe Rs 50 Lakh
ending plot more Very P s 25 Lakh
than 20,000 Sq.m.) 4 Bl palia
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage Very poor to Severe + Rs 25.0 Lakh
dumping in Industrial
Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
) Hot- i Very poor to Severe + Rs 25.0 Lakh
:‘:’Dﬁher than Fot} Very poor to Severe + Rs 10.0 Lakh

III. Environmental Compensation to be levied in case of
failure of preventing the pollutants being discharged
in water bodies and failure to implement waste

management rules:

Table No. 3.3: Minimum and Maximum EC to be levied
Jor untreated/partially treated sewage discharge

| Class of the City/Town Mega-City Million-plus | Class-T
City City/Town
and others
Minimum and Maximum | Min. 2000 Min. 1000 Min, 100

values of EC (Total
Capital Cost Component) |
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recommended by the | Max. 20000 Max. 10000 Max. 1000
Committee (Lacs Rs.)

Minimum and Maximum | Min. 2 Min. 1 Min. 0.5
values of EC (O&M Cost

Component) Max. 20 Max. 10 Max, 5
recommended by the

Committee (Lacs Rs./day)

Table No. 3.4: Minimum and Maximum EC to be levied for
improper municipal solid waste management

Class of the City/Town [Mega-City [Million-plus [Class-I City/Town
City and others

\Minimum and Maximum Min. 1000 Min. 500 Min. 100
values of EC (Capital Max. 10000 | Max. 5000 Max. 1000
Cost Component])
recommended by the
Committee (Lacs Rs.}

inimum and Maximum Min. 1.0 Min. 0.5 Min. 0.1
values of EC (O&M Max. 10.0 Max. 5.0 Max. 1.0
Cost Component)
recommended by the
Committee (Lacs Rs./day)

3.3 Environment Compensation for Discharge of
Untreated/Partially Treated Sewage by Concerned
Individual/ Authority:

BIS 15-1172:1993 suggests that for communities with
population above 100,000, minimum of 150 to 200 Ipcd of
water demand is to be supplied. Further, 85% of return rate
(CPHEEQ Manual on Sewerage and Sewage Treatment
Systems, 2013/, may be considered for caleulation of total
sewage generation in a city. CPCB Report on "Performance
evaluation of sewage treatment plants under NRCD, 2013’,
describes that the capital cost for 1 MLD STP ranges from
0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per
month. After detail deliberations, the Committee suggested to
assume capital cost for STPs as Rs. 1.75 Cr/MLD (marginal
average cost). Further, expected cost for conveyance system
is assumed as Rs. 5.55 Cr./MLD (marginal average cost)
and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census
of India. Based on these assumptions, Environmental
Compensation to be levied on concerned ULB may be
calculated with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital
Cost for Treatment Facility x (Total

12
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Generation-Installed Capacity) + Marginal Average
Capital Cost for Conveyance Facility x

(Total Generation -Operational Capacity)j+ O&M Cost
Factor x Marginal Average O&M Cost

x (Total Generation- Operational Capacity) x No. of Days for
which facility was not available

+ Environmental Externality x No. of Days for which facility

was not available

Alternatively;

EC (Lacs Rs.)= [17.S/Total

Capacity) X N

Sewage Generation -
Installed Treatment Capacity)+ 55.S/Total
Sewage Generation-Operational
0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x
(Total Sewage Generation-Operational

Capacity)]

+

Where; N= Number of days from the date of direction of
CPCB/SPCB/PCC till the required

capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

Table No. 3.5: Sample calculation for EC to be levied
for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram | Ambala
17,60,285

Population (2011} 1,63,49,831 8,76,969 | 5,00,774

Class Mega-City Million-plus |Class-I Town| Class-1
City Town
{Sewage Generation (MLD) ( 4195 381 486 aw
per the latest data availabld
with CPCB)
Installed Treatment Capacity| 2500 220 404 45.5
(MLD) (as per the latest datal
|available with CPCB)
Operational Capacity (MLD) 1900 140 300 24.5
as per the latest data available
with CPCB)
Treatment Capacity Gap - P . 4
(MID) 2295 241 186 12.5
ICalculated EC (capital cost 29662.50 2817.50 1435.00 0.00
icomponent for STPs) in Lacs
Rs.
13
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[Calculated EC (capital cost
icomponent for Conveyance
[System) in Lacs. Rs.

127372.50

13375.50

10323.00

693.75

[Calculated EC (Total capital
icost
icomponent) in Lacs Rs.

157035.00

16193.00

11758.00

693.75

lues of
C (Total Capital Cost
Component)
recommended by the
Committee
(Lacs Rs.)

E:inimum and Maximum

Min. 2000
Max. 20000

Min. 1000
Max. 10000

Min. 100
Max, 1000

Min. 100
Max. 1000

Final EC {Total Capital Cost
IComponent) in Lacs Rs.

10000.00

1000.00

693.75

[Calculated EC (O&M
Component in
Lacs Rs./day

459.00

48.20

inimum and Maximum
alues of

(O&M Cost Component)
recommended by the
ICommittee
(Lacs Rs./day)

Min. 2
Max. 20

Min. 1
Max. 10

Min. 0.5
Max. 5

Max. 5

Min. 0.5

nal EC (O&M Component}
Lacs.
./Day

10.00

5.00

2.50

ICalculated Environmental
Extemality (Lacs Rs .Per

ay)

2.0655

0.2049

0.1395

0.0094

inimum and Maximum

alue of

nvironmental Externality
recommended by the
Committee
(Lacs Rs. Per Day)

Min, 0.60
Max. 0.80

Min. 0.25
Max. 0.35

Min. 0.05
Max. 0.10

Min. 0.05
Max. 0.10

ternality

nal Environmental
F‘ﬁaes Rs. Per day)

0.80

0.25

0.10

0.05

3.4 Environment Compensation to be Levied on
Concerned Individual/Authority for Improper Solid
Waste Management:

Environmental Compensation to be levied on concerned
ULB may be calculated with the following formula:

EC = Capital Cost Factor x Marginal Average Cost for
Waste Management x (Per day waste generation-Per

24
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day waste disposed as per the Rules) + O&M Cost
Factor x Marginal Average O&M Cost x (Per day waste
generation-Per day waste disposed as per the Rules) x
Number of days violation took place + Environmental
Externality x N

Where:

Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of
CPCB/SPCB/PCC till the required capacity systems are
provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed
as per the Rules) +0.02 (Waste Generation Waste
Disposed as per the Rules) x N + Marginal Cost of
Environmental Externality x (Waste Generation - Waste
Disposed as per the Rules) x N

Table No. 3.6: Sample calculation for EC to be levied for
improper management of Municipal Solid Waste

City Delhi Agra Gurugram Ambala
fz‘:fl“;:'“"“ 1,63,49,831 17,60,285 | 8,76,969 5,00,774
IClass Mega-City | Million-plus |Class-1 Town Class-1

City Town
aste Generation (kg. per
P ol per day) 0.6 0.5 0.4 0.4
aste
neration 9809.90 880.14 350.79 200.31
PD) !
aste Disposal as per 2452.47 220.04 87.70 50.08
s (TPD) (assumed
as 25% of waste
generation for sample
calculation)
Waste Management
iCapacity Gap (TPD) 7357.42 660.11 263.09 150.23
(Calculated EC |capital 17657.82 1584.26 631.42 360.56
cost component) in
Lacs. Rs.
imum and Maximum Min. 1000 Min. 500 Min. 100 Min. 100
of EC Max. 10000 | Max. 5000 | Max. 1000 Max. 1000
Capital Cost Component)
mmended by
the Committee (Lacs Rs.)
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EC (capital cost
t)in 1 Rs. 10000.00 1584.26 631.42 360.56

alculated EC (O&M 147.15 13.20 5.26 3.00
omponent) in Lacs.

./Day

M#himum and Maximum Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
alues of{EC (O&M Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
ost Component)

comménded by the
ommittee (Lacs Rs./Day)

EC (0&M

ponent) in Lacs. 10.00 5.00 1.00 1.00
/Day
alculatgd Environmental 2.58 0.18 0.03 0.02
xternaljty (Lacs ' T
s. Per Day)
[+]
Minimumidnd Maximum Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
of m Max. 0.35 Max. 0.05 Max. 0.05
Environmental Externality
by
Comuygittee (Lacs Rs. per
t
Final Envitonmental 0.80 0.25 0.03 0.02
{Lacs Rs. per

ompensation in Case of Illegal Extraction of Ground
Water

4.5 Formula for Environmental Compensation for
illegal extraction of ground water

The committee decided that the formula should be based
on water consumption (Pump Yield & Time duration) and
rates for imposing Environmental Compensation for
violation of illegal abstraction of ground water. The
committee has proposed following formula for calculation
of Environmental Compensation (ECguw):

Compensation Rate for illegal extraction of ground water {ECRcw)

ECew = Water Consumption per Day x No. of Days x Environmental

Where water Consumption is in m3/day and ECRGw in
Rs./m?3

Yield of the pump varies based on the capacity/power of
pump, water head etc. For reference purpose, yield of the
pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is
operated illegally.
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In case of illegal extraction of ground water, quantity of
discharge as per the meter reading or as calculated with
assumptions of yield and time may be used for
calculation of ECgy.

4.6 Environmental Compensation Rate (ECRGw) for
illegal use of Ground Water:

The committee decided that the Environmental
Compensation Rate (ECRquw) for illegal extraction of ground
water should increase with increase in water consumption
as well as water scarcity in the area. Further, ECRsw are
kept relaxed for drinking and domestic use as compared
to other uses, considering the basic need of human being.

As per CGWB, safe, semi-critical, critical and over-exploited
areas are categorized from the ground water resources point
of view (CGWB, 2017). List of safe, semi-critical, critical and
over-exploited areas are available on the website of CGWB
and can be accessed from- http://cqwa-
noc.gov.in/ LandingPage/ NotifiedAreas/ CategorizationOfAsse
ssmentUnits. pdf#ZO0OM=150.

Environmental Compensation Rates (ECRgw) for illegal
use of ground water (ECRcw) for various purposes such
as drinking/domestic use, packaging units, mining and
industrial sectors as finalized by the committee are given
in tables below:

4.6.1 ECRGw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in
households, institutional activity, hospitals, commercial
complexes, townships etc.

Water Consum n da;
SI. Area Category <2 | 2to<5 | 5t0<25 [25& above
No. Environmental Compensation Rate (ECRGw) in Rs./m3
1 | Safe 4 f 8 10
2 | Semi Critical 12 14 16 20
3 | Critical 22 24 26 30
4 | Over-Exploited 32 34 36 40

Minimum ECow=Rs 10,000/ (for households) and Rs. 50,000 (for
institutional activity, commercial complexes, townships etc.)

4.6.2 ECRGw for Packaged drinking water units:

Water Consumption (m3/day)

SL | Area Category <200 | 200 to <1000 | 1000 to <5000 | 5000 &

", Environmental Compensation Rate (ECRou) in Rs./m?

1 | Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 | Critical 36 48 66 90

B I Over-exploited 48 72 96 120
17
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[ Minimum ECcw=Rs 1,00,000/-

4.6.3 ECRgw for Mining, Infrastructure and Dewatering
Projects

Water Consumption (m3/day)

SI.| Area Category <200 ’ 200 to <1000 | 1000 to <5000 ‘5000 &
sl Environmental Compensation Rate (ECRcw) in Rs./m3

1 | Safe 15 21 30 40

2 | Semi critical 30 45 a0 75

| Critical 45 60 85 115

4 Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-

4.6.4 ECRGw for Industrial Units:

Water Consumption (m®/day)
SI. Area Category
No. <200 200 to 1000 to <5000| 5000 &
1000 L
Environmental Compensation Rate (ECRGw) in
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical a0 50 110 150
e Over-exploited 80 120 160 200

Minimum ECow = Rs 1,00,000/-

4.8 Recommendations
The committee has given following recommendations:

. The minimum Environmental Compensation for illegal
extraction of ground water for domestic purpose will be
Rs. 10,000, for institutional/commercial use will be
50,000 and for other uses will be 1,00,000.

« In case of fixation of liability, it always lies with current
owner of the premises where illegal extraction is taking
place.

. Time duration may be assumed to be one year in case
where no evidence for period of installation of bore well
could be established.

. For Drinking and Domestic use, where metering is not
present but storage tank facility is available, minimum
water consumption per day may be assumed as similar
to the storage capacity of the tank.

. For industrial ground water use, where metering is not
available, water consumption may be assumed as per
the consent conditions. Further, where in case industry
is operating without consent, water consumption may
be calculated based on the plant capacity {on the
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recommendation of SPCB/PCC, if required). SPCB/PCC
may bring the issue of illegal extraction of ground water
in industries in to the notice of CGWA for appropriate
action by CGWA.

«  Authorities assigned for levy EC and taking penal
action are listed below:

S. No. Actions Authority

1 To seal the illegal bore-well/tube-| District Collector
well to stop extraction of water and
| further closure of praoject
2 To levy ECs. as per prescribed method)| District Collector,
2 To levy EC on water pollution, as per | CPCB/SPCB/PCC
the method prescribed in report of
CPCB- "EC on industrial pollution”
9. Prosecution of violator CGWA under EP Act
SPCB/PCC under
| Air and Water Act

CGWA may maintain a separate account for collection
and utilization of fund, collected through the
prescribed methodology in this report.”

Discussion on the report dated 30.05.2019 updated on
19.07.2019

15. It is clear from the order of the Hon'ble Supreme Court® that the
responsibility of operating STPs under Article 243W and item 6 of
Schedule XII to the Constitution is of local bodies who have to
evolve norms to recover funds for the purpose which is to be
supervised by the States/UTs, The norms were to be finalized upto
31.038.2017 to be implemented from the next year, i.e 01.04.2018.
In absence thereof, the States/UTs have to cater to the financial
requirement from its own resources. The States /UTs are to
prioritize the cities, towns, villages discharging effluents/sewage
directly into the water bodies. Industrial activity without proper
treatment plants (ETPs and CETPs) is not to be allowed by the

State PCBs and the Secretaries, Environment of the States /UTs are

®Para 10-13 in Paryavaran Suraksha Samiti Vs. Union of India, Supra
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1%

to be answerable. Thus, the source for financial resources for the
STPs, stands finalized under the binding judgment of the Hon'ble
Supreme Court. Authorities and persons accountable are
identified. Rigid implementation has been laid down. This Tribunal
has been required to monitor compliance of the directions and

timelines.

It is in this background that the present report needs to be
appraised and further directions given. As regards the
Environmental compensation regime fixed for industrial units,
GRAP, solid waste, sewage and ground water is accepted as an
interim measure. With regard to setting up of STPs, while we
appreciate the extensive work of the CPCB based on information
furnished by States/UTs, the challenge remains about verification
of the said data on the one hand and analysis of the steps taken
and required on the other. There is already a database available
with the CPCB with regard to ETPs, CETPs, STPs, MSW facilities,
Legacy Waste sites. This needs to be collated and river basinwise
macro picture needs to be prepared by the CPCB in terms of need
for interventions, existing infrastructure and gaps therein. The
States have given timelines which need to be effectively monitored
both by the CPCB and the Chief Secretaries in terms of its

execution.

As already noted, prevention of pollution of water is directly linked
to access to potable water as well as food safety. Restoration of
pristine glory of rivers is also of cultural and ecological significance.

This necessitates effective steps to ensure that no pollution is
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II.

discharged in water bodies. Doing so is a criminal offence under
the Water Act and is harmful to the environment and public
health. ‘Precautionary’ principle of environmental law is to be
enforced. Thus, the mandate of law is that there must be 100%
treatment of sewage as well as trade effluents. This Tribunal has
already directed in the case of river Ganga that timelines laid down
therein be adhered to for setting up of STPs and till then, interim
measures be taken for treatment of sewage. There is no reason why
this direction be not followed, so as to control pollution of all the

river stretches in the country. The issue of ETPs/CETPs is being

dealt with by an appropriate action against polluting industries.

Setting up of STPs and MSW facilities is the respensibility of Local
Bodies and in case of their default, of the States. Their failure on
the subject has to be adequately monitored. Recovery of
compensation on ‘Polluter Pays’ principle is a part of enforcement
strategy but not a substitute for compliance. It is thus necessary
to issue directions to all the States/UTs to enforce the
compensation regime, latest with effect from 01.04.2020. We may
not be taken to be condoning any past violations. The States/UTs
have to enforce recovery of compensation from 01.04.2020 from the
defaulting local bodies. On failure of the States/UTs, the
States/UTs themselves have to pay the requisite amount of
compensation to be deposited with the CPCB for restoration of
environment. The Chief Secretaries of all the States may furnish
their respective compliance reports as per directions already issued

in O.A. No. 606/2018.

Report dated 14.08.2019 with regard to monitoring of CETPs
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18.

19.

20.

21.

The Committee inspected 127 CETPs in 14 States. Figure of CETP
assumed to be 97 was not correct. 66 CETPs were found to be non-
compliant. CPCB directed SPCBs to take following steps:

“1. SPCBs shall direct non-complying CETPs to take immediate
corrective actions to comply with the environmental
standards.

2. CETP should be directed to take action as per the
recommendations provided at Annexure A-N within a time
frame.

3. In case of non-complying CETPs, action as deemed fit
including levying of environmental compensation may be
taken.

4. In case, OCEMS are not connected with CPCB & SPCB servers,

ensure a robust system of physical inspections to verify
compliance by drawing samples.”

Discussion on the report dated 14.08.2019

We accept the recommendation of the CPCB and direct the Chief
Secretaries, State Governments, Union Territories and the
SPCBs/PCCs to take further action accordingly and furnish an
action taken report accordingly. The CPCB to meanwhile compile
and collate information with regard to ETPs, CETPs, STPs, MSW
Facilities, Legacy Waste dump sites and complete the pending task

on the subject before the next date and furnish a report.

The environmental compensation regime for CETP not meeting the

prescribed norms need to be evolved by the CPCB.

Directions

We may now sum up our directions:

(i) The Environmental compensation regime fixed for
industrial units, GRAP, solid waste, sewage and ground
water in the report dated 30.05.2019 is accepted and the

same may be acted upon as an interim measure.
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(i1)

(i)

(iv)

(v)

SPCBs/PCCs may ensure remedial action against non-
compliant CETPs or individual industries in terms of not
having ETPs/fully compliant ETPs or operating without
consent or in violation of consent conditions. This may be
overseen by the CPCB. CPCB may continue to compile
information on this subject and furnish quarterly reports
to this Tribunal which may also be uploaded on its
website.

All the Local Bodies and or the concerned departments of the
State Government have to ensure 100% treatment of the
generated sewage and in default to pay compensation which
is to be recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the States/UTs are
liable to pay such compensation. The CPCB is to collect the
same and utilize for restoration of the environment.

The CPCB needs to collate the available data base with
regard to ETPs, CETPs, STPs, MSW facilities, Legacy Waste
sites and prepare a river basinwise macro picture in terms of
gaps and needed interventions.

The Chief Secretaries of all the States/UTs may furnish their
respective compliance reports on this subject also in O.A. No.

606/2018.

List for further consideration on 21.05.2020, unless required

earlier. A copy of this order be placed on the file of O.A. No.

606/2018 relating to all States/UTs and be sent to Chief

Secretaries of all States/UTs, Secretary MoEF&CC, Secretary Jal

Shakti and Secretary, MoHUA.
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August 28, 2019

Original Application No. 593/2017
(W.P.(Civil) No. 375/2012)

DV
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Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
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Updated Status of

M/s Dhampur Sugar Mills Ltd Group
in line of the Discussion Made

During Video Conferencing

Dated 15-09-2020 with CPCB
Conducted in compliance of Hon’ble
NGT order

Dated 03-07-2020
in OA 539/2019 Adil Ansari

VS.

Dhampur Sugar Mills Ltd &Ors

Uttar Pradesh Pollution Control Board,
Lucknow
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Updated Status of M/s Dhampur Sugar Mills Ltd Group

Hon’ble NGT in O.A. No. 539/2019 in OA 539/2019 Adil Ansari vs Dhampur Sugar Mills
Ltd. &Ors. vide order dated 03-07-2020 passed following directions :-

«5. The above shows that while for two units, compensation has been
assessed by the State PCB, for the other two units, compensation has
been left to be determined by the CGWA. There is no consistency. If in
two cases, the State PCB has assessed compensation, there is no
reason why for other two units it should not have done so. It is also not
clear whether the compensation is as per norms and covers the entire
period of illegal drawl of ground water and whether the deterrence
factor has been taken into account.

6. Let the State PCB take further action which may be overseen by the
CPCB. The CPCB may after coordination with the State PCB furnish a
further action taken report before the next date by e-mail at judicialngt@
gov.in preferably in the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF.”

In compliance of the directions of Hon’ble NGT Central Pollution Control Board,
New Delhi has convened meeting through Video Conferencing on 15-09-2020 with officials
of UP Pollution Control Board. In compliance of the discussions made during the video
conferencing and as desired by CPCB, UP Pollution Control Board has taken following
actions:

1- UP Pollution Control Board vide e-mail dated 21-09-2020 submitted the brief note
of the discussion made during the video conferencing. Copy of brief note is
annexed as Annexure-1.

2- UP Pollution Control Board vide its letter dated 21-09-2020 has again requested
CGWA for imposition of Environmental Compensation for withdrawal of Ground
Water without permission and also take suitable action against M/s Dhampur
Sugar Mills Ltd, Asmoli Sambhal. Copy of Letter dated 21-09-2020 annexed as
Annexure-2.

Central Pollution Control Board during the video conferencing asked UP Pollution
Control Board to send the updated Action Taken Report and compliance status of the units of
M/s Dhampur Sugar Mills Ltd. Group. UP Pollution Control Board in compliance of earlier
orders of Hon’ble NGT has submitted the Action Taken Reports And Compliance Status of
the above mentioned units to Central Pollution Control Board. The earlier submitted Action
Taken Reports and Compliance Status report is annexed as Annexure-3.

Officials of UP Pollution Control Board conducted latest inspection of the units of
M/s Dhampur Sugar Mills Ltd Group. The updated compliance status of the units is as
below:-
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1- M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor
(Inspection done by officials of UPPCB Bijnore on 21/09/2020)

S. N.

Recommendation of joint
Committee

Updated Status

The Unit must dismantle the
by-pass line provided within
the premises and ensure that
only treated effluent shall be
discharged outside the
premises.

* The unit has disconnected and sealed the by-pass
line with RCC and it is verified during inspection
dated 03-12-2019 by RO Bijnore and again during
latest inspection dated 21-09-2020.

* During latest inspection dated 21-09-2020 unit was
found non-operational due to off season. However

during previous

inspections

on 03/12/2019,

10/02/2020, 21/03/2020 & 06/05/2020, the unit was
found complying. The ETP outlet sample has

following parameters.

Date: 03-12-2019

BOD 20 mg/l
COD 168 mg/l
TSS 23 mg/l
Oil & Grease 6 mg/l
Date: 10-02-2020
BOD 24 mg/l
COD 176 mg/1
TSS 24 mg/l
Oil & Grease 8 mg/l
Date: 21-03-2020
BOD 22mg/1
COD 184 mg/l
TSS 22 mg/l
Oil & Grease 7 mg/1
Date: 06-05-2020
BOD 22mg/
COD 160 mg/1
TSS 27 mg/l
Oil & Grease 7 mg/l

The Unit shall maintain the
log-book for the generation
and disposal of ETP sludge,
Boiler Ash and other solid
wastes.

The Unit has maintained the logbook for the
generation and disposal of ETP sludge, Boiler ash and
other solid wastes. ETP sludge generated is appox.
2665 MT and ash generated approx. 7300 MT from
month Feb-April and disposed through Bio-
composting. Unit, being a Sugar Industry, is lying
closed due to off season.

The Unit shall ensure to
implement the
recommendation made by
National  Sugar Institute
(NSI), Kanpur in validation

The unit has installed additional MGF and ACF as
per recommendation of NSI, Kanpur validation report
of ETP (For season 2018-19).
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report of ETP (for season
2018-19).

.| The

Unit  shall install
Condensate Polishing Unit
(CPU) for high pressure
boilers (105 Kg/cm?2).

e The unit has placed the supply order of CPU 70
cubic meter/hour to M/s Absolute water Pvt. Ltd.
M-58, 3" floor, Market Greater Kailash-II, New
Delhi.

e UPPCB has imposed condition in the consent to
operate  for installation of CPU before
commencement of next crushing season.

The Unit shall explore the
possibility of maximum
utilization of treated effluent
in different process.

The treated effluent is utilized for irrigation as per the
provisions made in Environment (Protection) Rules,
1986 for Sugar Industry. Further the treated effluent
is also recycled in spray pond as make up water.

The lagoon must be properly
lined to prevent leaching/
contamination of ground
water

The lagoon is lined with HDPE sheets. Unit has
repaired the damaged joints of sheets. , which is
verified during inspection dated 21-09-2020.

Domestic waste water
(sewage) generated within the
premises and colony shall be
discharged  after  proper
treatment. The Unit shall
install Sewage Treatment
Plant (STP) for the treatment
of Sewage.

Industry has submitted the proposal for installation of
STP of 200 KLD capacity based upon aerobic and
MBBR technology. UPPCB has imposed condition in
the consent to operate for installation of STP before
commencement of next crushing season.

The Unit shall obtain NOCs
from CGWA for withdrawal
of groundwater at earliest, as
the NOC has already expired
in April, 2019.

Industry has obtained NOC from CGWA for
extraction of ground water 1500m’/day which is valid
from 28-04-2019 to 26-04-2022.

The Unit's NOC from CGWA
expired on 27.04.2019, but
Unit has continued to
withdraw groundwater
without valid NOC. The
CGWA may be requested to
verify the status of ground
water recharge by the unit and
accordingly EC may be
calculated.

The unit had obtained NOC from CGWAfor
extraction of ground water 1500m®/day. The earlier
NOC issued by CGWA was valid till 27-04-2019 and
CGWA has renewed the NOC with retrospective
effect i.e. from 28-04-2019 to 26-04-2022.

10.

The  mechanical  sludge
handling system for better
management of sludge waste
is not provided by the Unit.
As reported by representative
of the Unit, the purchase order
has been issued for Decanter
of 6 m3 per hour capacity.

The mechanical sludge handling system for better
management of sludge waste has been installed as
Decanter of 6 M*/hour.
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11. The Unit has not installed the
Hazardous tank in the boiling
house

The Unit has been installed the Hazardous tank in the
boiling house.

12. | The Unit has not installed
flow meters at Mill Fibrizer,
Mescuite cooling and RO
reject as it was recommended
in validation report of ETP for
session 2018-19 by National

Sugar Institute (NSI), Kanpur.

Unit has installed all the required flow meters at Mill
Fibrizer, Mescuite cooling and RO reject as
recommended by NSI, Kanpur.

Note ;

UPPCB vide letter dated 27-03-2020 has issued Consent to Operate under Water Act,

1974 and Air Act, 1981 incorporating the conditions related to compliance of the standards
notified for Sugar Units under Environment (Protection) Rules, 1986. Also the Consent to
Operate issued is linked with the compliance of recommendations made by Joint Committee
constituted by Hon’ble NGT failing which the Consent to Operate is liable to be considered
for revocation. Unit has made compliance in terms of recommendations made by Joint
Committee as detailed above and U.P. Pollution Control Board in its latest inspection verified

the same.

In the matter of OA N0.539/2019 Adil Ansari Versus M/s Dhampur Sugar Mills Itd.
&Ors. Hon’ble NGT order dated 03.07.2020, the compliance report of point no. 4(c) is as

follows -

In Hon’ble NGT order dated 03.07.2020 at
point 4(c)

Compliance made by the Industry

UPPCB vide letter dated 17-06-2020 has
issued directions to M/s Dhampur Sugar
Mills, Sugar Unit, Dhampur, Bijnore to
deposit the EC amount of Rs. 16,20,000/-
imposed by CPCB immediately in the account
of UPPCB in compliance of directions of
Hon’ble NGT.

Industry has deposited Environmental
Compensation amount of Rs. 16,20,000/-
imposed by CPCB in the account of UP
Pollution Control Board, Lucknow.
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2- M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor
(Inspection done by officials of UPPCB Bijnore on 21/09/2020)

S.N.

Recommendation of joint Committee

Updated Status

The utilization of CPU permeate
having pH of 4.3, COD-1013 mg/I
against 250 mg/I and BOD-323 mg/I
against 100 mg/l in non process
activities like gardening, is a violation
of ZLD norms and should be stopped
immediately.

Unit has CPU of capacity 2600 cubic
meter/day. The utilization of CPU permeate
is being done for molasses dilution (60%)
and as make up water in cooling towers
(40%) only. Unit is not using the CPU
permeate in gardening/land application.

The Unit's NOC from CGWA expired
on 07.04.2019, but Unit has continued
to withdraw groundwater without valid
NOC. The CGWA may be requested to
verify the status of ground water
recharge by the unit and accordingly
EC may be calculated.

Unit has obtained NOC from CGWA for
extraction of ground water 2400m’/day
which is valid from 08-04-2019 to 06-04-
2024.

Based on the available active area for
bio-composting (16 acres), Unit can
have lagoon capacity of ~9675 M for
30 days' storage of conc. spentwash
(30°Bx) and 3116 M? for seven days'
storage of concentrated spentwash (55
°Bx) in compliance to CPCB direction
dated 07.12.2015. The extra lagoon of
capacity 10,000 m3 shall remain
vacant and not be used without
obtaining permission from UPPCB.

Unit is now achieving ZLD through MEE
and Incineration Boiler of 75 TPH capacity.
The industry has consumed excess stored
spentwash 1100 KL in slop boiler. UPPCB
in its Consent to Operate has restricted the
storage capacity of concentrated spentwash
to 4450 KL. Also unit has been directed to
dismantle the excess infrastructure.

The Unit should install three
piezowells around biocompost yard as
per SOP for distilleries.

Indusry has been installed three
nos.piezowells near bio compost yard. Unit
has stopped the practice of Bio Composting
to achieve ZLD and verified during
inspection dated 27-05-2020 and 21-09-
2020 made by officials of Regional
Office, Bijnore.

Note : Unit has stopped the practice of Bio Composting to achieve ZLD and verified during
inspection dated 21-09-2020 made by officials of Regional Office, Bijnore. Keeping this in
view the maximum permissible storage capacity of the unit has been reduced to 07 days
equivalent of concentrate spentwash in accordance with guidelines of CPCB. The unit was
found having stored excess spentwash and also has storage capacity beyond permissible
capacity. UPPCB vide letter dated 17-06-2020 has issued directions under Section 33A of
Water (Prevention and Control of Pollution) Act, 1974 as amended to utilize the excess
stored 1100 KILD and also submit time bound action plan for dismantling the excess
storage capacity.The industry has consumed excess stored spentwash 1100 KL in slop boiler.
The excess storage capacity (10,000m’ & 6,000m? )of lagoon is being filled with ash/soil and
it will be completed within 03 months.
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In the matter of OA N0.539/2019 Adil Ansari Versus M/s Dhampur Sugar Mills ltd.
&Ors. Hon’ble NGT order dated 03-07-2020 at point no. 4(b), which is as follows -

In Hon’ble NGT order dated 03.07.2020 at
point no. 4(b)

Compliance by the Industry

UPPCB has issued directions to M/s Dhampur
Sugar Mills (Distillery Unit) Dhampur, Bijnore
vide letter dated 17-06-2020 under Section 33A
of Water (Prevention and Control of Pollution)
Act, 1974 as amended to utilize the excess stored
1100 KLD and also submit time bound action
plan for dismantling the excess storage capacity.

The industry has consumed excess stored
spentwash 1100 KL in slop boiler. The
excess storage capacity (10,000m’ &
6,000m* )Yof lagoon is being filled with
ash/soil and it will be completed within 03
months. Industry has submitted a letter
dated 21.09.2020. (Copy enclosed as
Annexure -4).
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3- M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli, Sambhal
(Inspection done by officials of UPPCB Moradabad on 23-9-2020)

S.N.

Recommendation of  joint

Committee

Updated Status

Unit shall maintain the log-book
for the generation and disposal of
ETP sludge and other solid wastes
including boiler ash generation.

During inspection, the unit found not in
operation due to off season. The logbook
maintained in the unit for boiler ash, ETP sludge
has been verified.

Unit should install Condensate
Polishing Unit (CPU) for high
pressure boilers (105 Kg/cm2) to
treat process condensate for reuse
in process. This will help in
reduction of  fresh  water
consumption

The unit has selected the site for installation of
CPU of capacity 1800 cubic meter/day.

The Unit must ensure the
maximum reuse of treated effluent
in process.

Unit is in the process of installing CPU of 1800
cubic meter/day capacity which shall be
commissioned before the next crushing season.
The CPU treated water will be recycled in the
process as makeup water in spray pond/cooling
tower.

Wet scrubber (attached to Boilers
70TPH & 50TPH) should be made
operational before start of the
attached boiler.

Boiler of 70 TPH capacity is equipped with Wet
Scrubber and Boiler of 50 TPH is slop fired and
used as stand by for sugar unit, provided with
wet scrubber and the boilers are having common
stack with Online Continuous Emission
Monitoring System.

Copy of Air Monitoring done by authorized
laboratory is annexed as Annexure No. 5.

All  domestic = waste  water
generated within  the  Unit's
premises and residential colony
shall be discharged after proper
treatment. The Unit shall install
Sewage Treatment Plant (STP) of
adequate capacity for the treatment
of domestic wastewater.

The industry has selected the site for installation
of STP of capacity 60 KLD and the purchase
order has been placed by the unit. The STP shall
be installed before start of next crushing season.
Copy of letter of the unit is annexed as
Annexure-6.

The Unit shall obtain NOCs from
CGWA  for withdrawal of
groundwater at earliest as the
CGWA NOC has already been
expired in May, 2019.

e UPPCB vide letter dated 17-06-2020 and 21-
09-2020 has asked CGWA to impose
environmental compensation on the unit due to
the fact that NOC has already been expired in
May, 2019

e In the consent order issued by UPPCB on 27-
03-2020, condition has been imposed that unit
shall obtain NOC from CGWA for ground
water extraction and unit must obtain
registration under Section 10/ Section 11 of
The Uttar Pradesh Ground  Water
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(Management and Regulation) Act 2019.

i The Units NOC from CGWA | e UPPCB vide letter dated 17-06-2020 and 21-
expired on 02.05.2019, but Unit | 09-2020 has asked CGWA to impose
has  continued to withdraw | environmental compensation on the unit due to
groundwater without valid NOC. | the fact that NOC has already been expired in
The CGWA may be requested to | May, 2019
verify the status of ground water | o In the consent order issued by UPPCB on 27-
recharge by the wunit and| 03-2020, condition has been imposed that unit
accordingly EC may be calculated. shall obtain NOC from CGWA for ground

water extraction and unit must obtain
registration under Section 10/ Section 11 of
The Uttar Pradesh Ground  Water
(Management and Regulation) Act 2019.

8. The unit was inspected on 23-09-2020. The ETP was found under maintenance.
The unit found not in operation due to of season. The previous crushing season
was stopped on 15-05-2020 and the next crushing season is supposed to be start in
the first week of November 2020.

Note : UPPCB vide letter dated 27-03-2020 has issued Consent to Operate under Water Act,

1974 and Air Act, 1981 incorporating the conditions related to compliance of the standards
notified for Sugar Units under Environment (Protection) Rules, 1986. Also the Consent to
Operate issued is linked with the compliance of recommendations made by Joint Committee
constituted by Hon’ble NGT failing which the Consent to Operate is liable to be considered
for revocation. Unit has made compliance in terms of recommendations made by Joint
Committee as detailed above.
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4- M/s Dhampur Sugar mills Ltd., Meerganj, Bareilly ]
(Inspection done by officials of UPPCB Bareilly on 23-9-2020)

SI. No

Recommendation of joint
Committee

Updated Status

It is proposed that direction under
section 18(1) (b) shall be issued to
UPPCB to take appropriate action to
stop discharge of wastewater in River
Peelakhar and to levy environmental
compensation of suitable amount to
the Unit for illegal discharge/by-pass
of untreated effluent.

UPPCB has imposed Environmental
Compensation of Rs 17, 70,000/- on the
industry vide letter no. H 46780/C-
7/Jal&773@Nirdesh  /2020)  dated
21/01/2020.

Unit has deposited the Environmental
Compensation of Rs 17, 70,000/~ on
dated 28-01-2020

The Unit must dismantle the by-pass
line (PVC pipe) from the premises to
the River Peelakhar and ensure that
the untreated/partially treated effluent
shall not be discharged outside the
premises in any case.

The bypasspipeline has been dismantled
at about 100 meter from Peelakhar
River.

Unit must take corrective measures to
prevent the leaching of untreated
effluent into the soil/ground water.

RCC Channel and fixed pipeline is
usedforconveyance of untreated
effluent to ETP.

Unit shall maintain the log-book for
the generation and disposal of ETP
effluent, sludge, Boiler Ash, hazardous
waste and other solid wastes.

Unit has maintained the log-book for
the generation and disposal of ETP
effluent, sludge, Boiler Ash, hazardous
waste and other solid wastes, which is
verified during inspection dated 23-09-
2020.

Unit must ensure to implement the
recommendations made by National
Sugar Institute (NSI), Kanpur in
validation report of ETP for session
2018-19.

During inspection it was found that
Industry installed electromagnetic flow
meters at Mills & drives, SO2 gas
cooling, B&C massecuite cooling, final
molasses cooling, cooling tower
makeup water, compressor glands
cooling, cold UGR overflow, power
turbine flow meter installed. as per
recommendations of NSIL.

Unit should install the flow meters at
the places as recommended by the
National Sugar Institute (NSI),
Kanpur.

According to the recommendation given
by NSI Kanpur. Industry has installed
flow meters as per the suggestions of
NSI Kanpur at Mills & drives, SO2 gas
cooling, B&C massecuite cooling, final
molasses cooling, cooling tower
makeup water, compressor glands
cooling, cold UGR overflow, power
turbine flow meter installed.

All domestic waste water generated
within the premises and colony shall
be discharged after proper treatment.

During inspection it was found that the
construction of STP 50 KLD was going
on.
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The Unit shall install Sewage
Treatment Plant (STP) for the
treatment of domestic wastewater.

M/s D.S.M. Ltd., Meerganj, Bareilly has obtained NOC from CGWA vide order No.-
CGWA/ NOC/IND/ORIG/2018/3734 Dated-20-06-2018 Which is Valid up to.

07.06.2020. The unit has applied for renewal of the NOC in CGWA on 28-04-2020.

. [ Eth, GeLoP Pedision St Boand,
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Comments on the issues raised in Vedio Conferencing with CPCB on 15-09-

2020 in Compliance of Hon’ble NGT order dated 04.02.2020 in OA
539/2019 Adil Ansari vs Dhampur Sugar Mills Ltd & Ors

Hon’ble NGT passed following directions in order dated 03-07-2020 in O.A.
539/2019 Adil Ansari vs Dhampur Sugar Mills Ltd & Ors ;
* 5. The above shows that while for two units,
assessed by the State PCB, Jor the other two units, compensation has been left
to be determined by the CGWA. There is no consistency. If in two cases, the
State PCB has assessed compensation, there is no reason why for other two
units it should not have done so. It is also not clear whether the compensation
IS as per norms and covers the entire period of illegal drawl of ground water
and whether the deterrence factor has been taken into account.

6. Let the State PCB take further action which may be overseen by the CPCB.

The CPCB may after coordination with the State PCB furnish a further action
taken report before the next date by e-mail at judicialngt@ gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF.”

compensation has been

In compliance of the above directions CPCB held a Video Conferencin
on 15-09-2020 with UPPCB. During the Video Conferencing following
submission were made by UPPCB :

1- In the order of Hon’ble NGT dated 03-07-2020 it is mentioned that
UPPCB has imposed Enviironemntal Compensation against 2 Units of
Dhampur Group for the violation of illegal withdraw] of Ground Water. It
is to submit here that UPPCB has not im

: ; posed any Environmental
Compensation against the units of Dhampur Group for illegal withdrawal
of Ground Water.

2- Environmental Compensation of Rs. 1770000/- impo
Dhampur Sugar Mills, Sugar Unit, Meergaj,
Environmental norms and discharging polluting

| effluent during inspection
dated 29-11-2019. The unit has submitted the Environmental
Compensation.

3- UPPCB has directed M/s Dhampur Sugar Mills, Sugar Unit, Dha mp,
Bijnore to submite the EC of Rs. 1620000/- imposed by CPCB in the
account of UPPCB in compliance of the directions of Hon’ble NGT.

4- Status of NOC from CGWA obtaind/applied by the units of Dhampur
Group is as follows :

* M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor has obtained NOC
from CGWA.

o M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor has obtained
NOC from CGWA.

%«w
/ﬁ\?ﬁ

3.
9o
5 \ﬁi‘-’“ e w“coﬂ“"
Craa s 50

nposed against M/s
Bareilly for violation of




8-

6-

e M/s DSM Sugar Meerganj , Sidhauli Road , Meerganj , Bareilly has obtained NOC
from CGWA.

s M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli, Sambhal applied NOC from
CGWA. UPPCB vide letter dated 17-06-2020 has asked CGWA for imposition of
EC on M/s Dhampur Sugar Mills, Sugar Unit, Asmoli, Sambhal due to withdrawal
of Ground Water without NOC

The NOC issued by CGWA to the above units of Dhampur Group is effective from the

dated of expiry of earlier NOC.

It is to submit here that Central Pollution Control Board has formulated the

Environmental Compensation for illegal Ground Water Extraction in which the

authority to levy the Environmental Compensation i$ District Collector and CGWA.

Hon'ble NGT in O.A. No. 593/2017 Paryavaran Suraksha Samiti Vs. Union of India

& Ors. in order dated 28-08-2019 has accepted the formula of CPCB for

Environmental Compensation against the industrial units for illegal withdrawal of

Ground Water and passed following directions :

“The Environmental Compensation regime fixed for industrial units, GRAP, solid

waste, sewage and ground waler in the report dated 30-05-2019 is accepted and the

same may be acted upon as an interim measure. 5

Based on above facts UPPCB vide letter dated 17-06-2020 has asked CGWA for

imposition of EC on M/s Dhampur Sugar Mills, Sugar Unit, Asmoli, Sambhal due to

withdrawal of Ground Water without NOC as the authority imposition of

Environmental Compensation is CGWA. UPPCB vide letter dated 21-09-2020 has

again asked CGWA for imposition of EC against M/s Dhampur Sugar Mills, Sugar

Unit, Asmoli, Sambhal for Ground Water violation.
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4.5 Formula for Envivonmental Compensation for illegal extraction of ground water

ECqw = Water Consumption per Day x No. of Days x Environmental Compensation Rate for
illegal extraction of ground water (ECRgw)
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(2)

«The Environmental compensation regime fixed for industrial units, GRAP, solid

waste, sewage and ground water in the report dated 39-05-2019 is accepted and the same may
be acted upon as an interim measure. ”

SeinT o HHR IR e R0, T T QRC—SRTHEeR, el g HIg eiel
uﬁmw%agqﬁmﬁﬁhﬁmma\@ﬁﬂaﬁ%qmmﬁm
¥ ygEw PrEm @8, 78 Reeh W 9 MES @ET  Environmental

Compensation in Case of Illegal Extracton of Ground Water @ IER qafeReiig
afgf sRRRE fF wF ¥ Aaws AR T BT FE DY |

oo —9a i@ 17.06.2020 &1 Ufa |

"G

=h——
el forarey)
e afyg

ﬁ%ﬁf—ﬁﬁ?ﬁﬁww%ﬂm@ml
1. S B g’““‘iﬂm[fl“‘ﬂ”l . oA WT{:ﬁ TR,
2. forenfeemdl, wet | e il
3. A AREN, SER TRY ugEu g @€, REEE 3 39 Sy 3wy
& Rreier), We F Al Hus R Navas S Gefed oy

e
N Higg —
O/g

>

-—

53



Annexure-3

Action Taken Report
in
Compliance of Hon’ble NGT order
dated 04.02.2020
in OA 539/2019 Adil Ansari
VS.

Dhampur Sugar Mills Ltd & Ors

Uttar Pradesh Pollution Control Board,
Lucknow
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Action Taken Report in Compliance of Hon’ble NGT order dated
04.02.2020 in OA 539/2019 Adil Ansari vs Dhampur Sugar Mills Ltd & Ors

1

i,

iii.

In compliance of orders dated 14-08-2019 passed by Hon’ble NGT in OA
539/2019 Adil Ansari vs Dhampur Sugar Mills Ltd & Ors., Joint Team of
CPCB and UPPCB inspected 04 Units of Dhampur group from
27.11.2019 t0 29.11.2019 as follows ;

Dhampur Sugar Mills, Sugar Unit, Asmoli, Sambhal
Dhampur Sugar Mills, Sugar Unit, Dhampur, Bijnore
Dhampur Sugar Mills, Distillery Unit, Dhampur, Sambhal
Dhampur Sugar Mills, Sugar Unit, Meerganj, Sambhal

CPCB filed a report on 31.01.2020 before Hon’ble NGT in respect of
the above 04 units of Dhampur group.

Hon’ble NGT in OA no. 539/2019 passed order dated 04-02-2020 giving
following directions:-

“Let a further action be taken promptly by statutory regulators as
per law and further action taken report be filed Jointly by the CPCB and
the State PCB before the next date by email at ju dicial-ngt@gov.in. The
CPCB will be the nodal agency for compliance and coordination, ”

CPCB has issued following directions to UPPCB under section 18(1) b
vide letter dated 13/14.05.2020

UPPCB shall issue appropriate directions to the four units to ensure
compliance of observations/recommendations made in the joint inspection
reports filled in NGT in O.A. No. 539/2019 in the matter of Adil Ansari
vs M/s Dhampur Sugar Mills Ltd. and Ors.,

UPPCB shall issue appropriate direction to M/s Dhampur Sugar Mills,
Sugar Unit, Meerganj, Bareilly, to deposit Rs.16,20,000/ toward EC as
levied by CPCB vide direction dated 06/11/2019 under section 5 of
Environment (Protection) Act, 1986 into UPPCB account open for such
fund.

UPPCB Shall take appropriate legal action for closure and prosecution of
M/s Dhampur Sugar Mills Ltd. (Sugar unit), Asmoli, Sambhal Moradabad
and Dhampur Sugar Mills, Sugar (Sugar unit) Meerganj, Bareilly, which
were found to be bypassing the effluents into drains.

Compensation for withdrawal of ground water without permission will be

recovered by these units.
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5- The status of Action Taken by UPPCB and compliance made by above
04 Units of Dhampur group is as detailed below :

M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor
(Inspection done by officials of UPPCB Bijnore on
03/12/2019, 10/02/2020, 21/03/2020 and 06/05/2020)

S.N.

Recommendation of joint
Committee

Updated Compliance Status/ Action taken by
UPPCB

The Unit must dismantle the
by-pass line provided within
the premises and ensure that
only treated effluent shall be
discharged  outside  the
premises.

¢ The unit has disconnected and secaled the by-pass line
with RCC and it is verified during inspection dated
03-12-2019 by RO Bijnore. It is also clarified that at
the time of joint inspection there was no liquid
discharge found in this by-pass drain.

* The Photograph is annexed as Annexure No. 1

o The latest inspection of the unit was conducted by
RO Bijnore officials on 03/12/2019, 10/02/2020,
21/03/2020 & 06/05/2020. The unit was found
complying. The ETP outlet sample has following
parameters,

Date: 03-12-2019

BOD 20 mg/1

COoD 168 mg/l
TSS 23 mg/l

Qil & Grease 6 mg/l
Date: 10-02-2020

BOD 24 mg/l

COD 176 mg/l

TSS 24 mg/l
Oil & Grease 8 mg/l
Date; 21-03-2020

BOD 22mg/l
COD 184 mg/l
TSS 22 mg/l
Qil & Grease 7 mg/i
Date; 06-05-2020

BOD 22mg/]
COD 160 mg/l
TSS - 27 mg/l
.| Oil & Grease 7 mg/l

e The industry has permanently closed the pipeline
with RCC.

P
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The Unit shall maintain the
log-book for the generation
and disposal of ETP sludge,
Boiler Ash and other solid
wastes.

The Unit has maintained the logbook for the
generation and disposal of ETP sludge, Boiler ash and
other solid wastes. ETP sludge generated is appox.
2665 MT and ash generated approx. 7300 MT from
month Feb-April and disposed through Bio-
composting.  Copy of log book is enclosed as
Annexure No,-2.

The Unit shall ensure to
implement the
recommendation made by
National Sugar Institute
(NSI), Kanpur in validation
report of ETP (for season
2018-19).

* The unit has installed additional MGF and ACF as
per recommendation of NSI, Kanpur validation
report of ETP (For season 2018-19). The Photograph
is annexed as Annexure No. 3.

o The treated effluent quality at outlet of the ETP has
been found to be as per the prescribed norms.

The Unit shall install
Condensate Polishing Unit
(CPU) for high pressure
boilers (105 Kg/em?2).

e The unit has placed the supply order of CPU 70
cubic meter/hour to M/s Absolute water Pvt. Ltd. M-
58, 3™ floor, Market Greater Kailash-II, New Delhi.

e The Condensate Polishing Unit (CPU) for high
pressure boilers (105 Kg/em?2) of capacity 70 cubic
meter/hour shall be installed before the start of next
crushing season.

The Unit shall explore the
possibility of maximum
utilization of treated effluent
in different process.

The treated effluent is utilized for irrigation as per the
provisions made in Environment (Protection) Rules,
1986 for Sugar Industry. Further the treated effluent is
also recycled in spray pond as make up water.

The lagoon must be properly
lined to prevent leaching/
contamination of ground
water

The lagoon is lined with HDPE sheets. Unit has
repaired the damaged joints of sheets. At the time of
inspection by UPPCB the HDPE sheets have been
found in proper state.

Domestic ~ waste  waler
(sewage) generated within the
premises and colony shall be
discharged  after  proper
treatment. The Unit shall
install Sewage Treatment
Plant (STP) for the treatment
of Sewage.

Industry has submitted the proposal for installation of
STP of 200 KLD capacity based upon aerobic and
MBBR technology. The STP shall be constructed
before commencement of next crushing season.

The Unit shall obtain NOCs
from CGWA for withdrawal
of groundwater at earliest, as
the NOC has already expired
in April, 2019.

Industry has obtained NOC from CGWA for extraction
of ground water 1500m>/day which is valid from 28-
04-2019 to 26-04-2022,

Copy of the NOC is annexed at Annexure no 4.

The Unit's NOC from CGWA
expired on 27.04.2019, but
Unit has continued to
withdraw groundwater

The unit has obtained NOC from CGWA which valid
tifl 26-04-2022.
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without wvalid NOC. The
CGWA may be requested to
verify the status of ground
water recharge by the unit
and accordingly EC may be
calculated,

10.

The  mechanical sludge
handling system for better
management of sludge waste
is not provided by the Unit.
As reported by representative
of the Unit, the purchase
order has been issued for
Decanter of 6 m3 per hour
capacity.

The mechanical sludge handling system for better
management of sludge waste has been installed as
Decanter of 6 M¥/hour.

3

The Unit has not installed the
Hazardous tank in the boiling
house

The Unit has been installed the Hazardous tank in the
boiling house. Photograph attached as Annexure
No. 5.

12.

The Unit has not installed
flow meters at Mill Fibrizer,
Mescuite cooling and RO
reject as it was recommended
in validation report of ETP
for session 2018-19 by
National  Sugar  Institute
(NSI), Kanpur.

Unit has installed all the required flow meters at Mill
Iibrizer, Mescuite cooling and RO reject as
recommended by NSI, Kanpur, Photograph attached as
Annexure No. 6.

Note : UPPCB vide letter dated 27-03-2020 has issued Consent to Operate under Water Act,
1974 and Air Act, 1981 incorporating the conditions related to compliance of the standards
notified for Sugar Units under Environment (Protection) Rules, 1986. Also the Consent to
Operate issued is linked with the compliance of recommendations made by Joint Committee
constituted by Hon’ble NGT failing which the Consent to Operate is liable to be considered for
revocation. Unit has made compliance in terms of recommendations made by Joint Committee

as detailed above.

Annexure No,

Details

1.

Photograph of sealed by-pass pipe line

Copy of Log-book of boiler ash and ETP sludge.

Photograph of additional MGF and ACF

Copy of NOC issued by CGWA.

Photograph of Hazardous tank at boiling house.

ot i bad o Lo

Photograph of flow. meters at Mill Fibrizer, Mescuite cooling and RO reject

Nl
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M/s Dhampur Sugar Mills Itd, (Sugar Unit) Dhampur, Bijnor (Annexure-1)

].
0 '

l

By pass drain sealed
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Additional MGF & ACF (Units of ETP) (Annexure No. 3)
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ans:lment nt Wlm' Raaﬁm,

-River Development & Ganga Rejuvenation
Centraf Groand Water Aathority

 Project Name: i s Dhampur Suger Mills Lid. [Bhampur unit)

| Project Address: _ |Phampur, Distict - Bijnor, Uttar Pradesh
Town: Bhampur (NFP) : | |Black: Bhampur -
| District: Bijnor |State:  |Uttar Pradash
.| PinCods: 246781
Commiunication Addrass: gl;; %ampur Sugar Mills Ltd, {Dhampur Umt), Dhamp'ur. District - Bijnor, Uttar Pradesh —
Address of CWB Regional Offica: | Central Ground Water Board Norihern. Region, Bhujal Bhiavan, Sector-B Sitapur Road
B Yoina, Rem Bank Chauraha Lucknow, Utar Pradesh - 226021 '
1= |[NOG Na.: cswmemnumﬁmmms _ (IR -
2 |Application No.: 21-4A256/UPIND/201B 7.0 .~ “& Calegory: |industry’
4. |Project Status: Exisling Project .~ . "+ |8{Noc Type: st Renewal
o |Valldfrom: — |omodmbte - [7|Valdupte:  |dnoweuzz
8. [Ground Waisrﬁ.bsirachm Permitted: . B r il 101
- FrashWatar E MIm_Watér.r" {04 [ahs, Dewalddng . Total
miday | myear ey, mifyear’ " | " miday ||cf myear | mioay myear
150000 | 333000.00 1 T e = 1500.00 333000.00
IDeiailsefgmmdwaterabstmIm!Damalanngstructursa B 5 R
Totw!xlsting Nod "o »" - Total Proposed No:0 _
: DW i DCB |BW |TW | mPi| Dw- | DeB | Bw | Tw MP
Abstraction Structure™ 0 0 (o |[4|] 07| o 0 0 0 ]
‘DW Dug Well; DCB-Dug-cum-Bore Well;: BW-Bora 'Well; TW-Tube Well“MP-Mme Pit .
10: [Quantsm ofgmundmraahargamamming{m’fyear] 4 194630.00
[13- [Number of Piezometers (Observation wels) ta ba ~ Naof ~ Monitoring Mechanism:
¥ mnsnuc:ewmnmmmd&hﬂcnitomgmewanism ‘Piazometers : _
_ : Manual | DWLR™ DWLR With Telemelry
: "DW'LR--DiguaIWaza;l-.agsmomrder : e ke B o [ a4 1 S .
_ "~ (Complance Conditions given overieal). '
'Uigrtally signed by
-NANDAKUMARKNP . _
Date: 2020.01:27 18:35:34 +05'3¢'

Member (CGWA)

18/11, SO O3, AT 3%, A1 Rl - 130011 / 18711, Jamsnagar Hause, Mansingh Road, Now-Delhi-110011
‘Phones (011) 23383561 Fax 23382051, 23386743 :
chsiu. tgn«mt.gaﬂn !
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Valldity of this NOC shall be subject to compliance of the following mandatory conditions:

1. No additional ground water abstraction and/or da-wataring structures sha¥ be constructed for this purpose

without pricr approval of the Central Graund Water Authority (CGWA).

2. The proponent shall seek prior permission from CGWAfor any increase in -quantum of groundwater
abstraction (more than that permitted in NOC for speaific periad). ‘

3. Al newas well as existing ground water abstraction/ de-walering structurss shall bs fitted with digital water

- flow melers-by the firin at Its own cost Immadiatély on completion-of their construction or grant of NOC as

the case may be. In case-of renewal of NOCs;, all existing ground:weter abstraction structares shall continue
to be fitted with digital water flow metérs, Intimation of installation of flow meters shall be sent by the
proponent fo the Reglonal Director of CGWEB within 8 months .of grant of NOC. Dally ground water
abstraction data shall bis monitored / continue to be monitored (In.case.of renewal) by the firm and recorded
in & log book. Detalls of month-wise ground water abstraction shall be submittad to the: Regional Director,
CGWB, onca gvary year,

4. In case the ground water abstraction is more than 10 m¥day, monthly water level monioring data shall be

maintained and submitied annually to the Reglonal Cfiice of CGWE. Wherever groundwater withdrawa) is:
mare than 500 m¥/day,the firm shall instll telemetry-system in one. of the piezometers and share USER [D
and passwaord of the telemetry systam with the Regional Director, CGWB,

5. In case ground water abstraction is mare than 10 m¥day, ground water quality shall be monitared once In &
year (during pre- monscon period) and the report submited to the Regional Office, CGWB. Wherever tha
extraction Is less than 10 m?/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report. _ _

6. Ground water augmentation/harvesting measures, as stipulated in the NOC, shalt be Implemented (in new
c@s%‘.}' / continue to be maintained (in case of renewal) In consultation with the concermed Regional Director,
cews. -

7. Proot of recharge/water harvesting structures constructed (photographs of structures) shall bes submitted to
the concemed Regional Director, CGWB within & thonths from the date of issue of NOC. The firm shall also-

 undertake periogic maintsnance of rechargefwater harvesting structures at Its awn cost,

8. The-project proponent shall take all necessary measures-io prevent contamination of ground water in the
premises faking which the firm shall be responsible for any consaquences arising thersupon.

8. - In case of Industries that are likely to confaminate the ground water, fio recharge rieasures shall ‘betaken

up by the firm inside the plant premises. The Eu,no'ff:jg'ei}eraped from the rooftop shall be stored and put to
: E oo RS ’

berieficial use by thie firm. £ faleodds D
10. The firm shallioptimize water use through recytling/ retse of waste water after proper treatment.
11. Whaerever the: NOC is for abstraction ©f saline-water'and the existing wells (s) is /are vielding fresh ‘water,
" the same shall be sealed and new tubeweli(s)-tappliig-saline water zone shali be constructed within 3
months of the issuance of NOC. The firm -s‘hajlyaifso"ehﬁiité;s'alé:‘dlsposal- of saline residus, if any. -

42 In case of mining projects, additional key wéll§ shall‘be established in consultation with the Regional
Director, CGWB for ground water level monitoring-four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine, 7.~ _ _ :

13. Unexpected variations In inflow of ground water into thé mins pit, ¥ any, shiall ba raported to tha concemed
Reglonal Director, Central Ground WaterBoard. | L e '

14. The firm shall report compliance of the NOC conditions onlifie in the website (www.cgwa-noc.gov.in) within
ons yearjrom the date of issus of this NOC. I _

15. This NOC is subject 1o prevailing Cenfral/State Government rulesiaws/norms or Court orders relatsd to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable. '

16. This NOC does not absolve the proponents of their obligatinn/ requirement to obtam ather statutory and

- administrative clearancss from appropriate authorities. : :

17. The.issue of this’'NOC does not imply that ather statutory / administrative clearances shall be granted to.the
project by the concemed authorities. Such authorities would consider. tha project on merits and take
dacisions Independently of the NOC. -

18. This NOC Is being Issued wilhout'any prejudice to thedireétions 4f the Har'ble NGT/court orders in cases
- related to ground water or any other related matters, ; o ‘
19. Applicatien for renawal can be: submitied online from 80 days bafore: the expiry of NOC. Ground water
- withdrawal, If any, after explry of NOG shall be ilagal & liable for legal acfion as per provisions of

_ Environment(Protection)Aci, 1988. - _ !

20. In case of any violation of NOC conditions or Hlegal extraction of Grourd water the finm shall be
llable to pay “Environmental Compensation™ “Panalty”, If any under Sec 15 of EPA 1986 as and
when declded by statutory suthorlties, '

(Non-compliance of the conditions mentioned above is likely to result In the cancellation of NOC-and
legal action against the proponent.)
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Hazardous (WNaOH solution) storage tank in the boiling house (Annexure No. 5)
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M/s Dhampur Sugar Mills Ltd, (Sugar Unit) Dhampur, Bijnor
(AnnexureNo.-6)
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M/s Dhampur Sugar Mills Ltd (Dist}-llery Unit), Dhampur, Bijnor
(Inspection done by officials of UPPCB Bijnore on

10/12/2019, 06/05/2020 and 27/05/201 9

S.N.

Recommendation of joint Committee

Updated Compliance Status/ Action taken
by UPPCB

The utilization of CPU permeate having
pH of 4.3, CODI1013 mg/I against 250
mg/l and BOD-323 mg/1 against 100
mg/l in non process activities like
gardening, is a violation of ZLD norms
and should be stopped immediately.

Unit has CPU of capacity 2600 cubic
meter/day. The utilization of CPU permeate
is being done for molasses dilution (70%)
and as make up water in cooling towers
(30%) only. The unit has stopped the
practice of using CPU permeate in
gardening/land application.

The Unit's NOC from CGWA expired
on 07.04.2019, but Unit has continued
to withdraw groundwater without valid
NOC. The CGWA may be requested to
verify the status of ground water
recharge by the unit and accordingly EC
may be calculated,

Unit has obtained NOC from CGWA Tfor
extraction of ground water 2400m*/day
which is valid from 08-04-2019 to 06-04.-
2024. Copy of NOC is annexed of
Annexure No, 7,

Based on the available active area for
bio-composting (16 acres), Unit can
have tagoon capacity of ~9675 M for
30 days' storage of conc. spentwash
(30°Bx) and 3116 M’for seven days'
storage of concentrated spentwash (55
°Bx) in compliance to CPCB direction
dated 07.12.2015. The extra lagoon of
capacity 10,000 m3 shall remain vacant
and not be used without obtaining
permission from UPPCB.

Unit has stopped the practice of Bio
Composting to achieve ZLD and verified
during inspection dated 27-05-2020 made by
officials of Regional Office, Bijnore. The
spent wash pipeline has been disconnected,
Unit is now achieving ZLD through MEE
and Incineration Boiler of 75 TPH capacity.
During inspection dated 27.05.2020 by
officials of Regional Office Bijnore, stored
spent wash volume has been found to be
5500 to 6000 cubic meter. The permissible
storage capacity of concentrated spentwash
(55 “Bx) is 4450 cubic meter equivalent to
07 days storage.

UPPCB vide letter dated 17-06-2020 has
issued directions under Section 33A of
Water (Prevention and Control of Pollution)
Act, 1974 as amended to utilize the excess
stored 1100 KLD and also submit time
bound action plan for dismantling the excess
storage capacity. Copy of letter dated 17-06-
2020 is annexed as Annexure No, 8
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4. | The Unit should instal] three piezowel[s Indusry has been installed three nos.
around biocompost yard as per SOP for | piezowells near bio compost yard, Unit has
distilleries, stopped the practice of Bio Composting to
achieve ZLD and verified during inspection
dated 27-05-2020 made by officials of
Regional Office, Bijnore,
Note : Unit has stopped the practice of Bio Composting to achieve ZLD and verified during
inspection dated 27-05-2020 made by officials of Regional Office, Bijnore, Keeping this in
view the maximum permissible storage capacity of the unit has been reduced to 07 days
equivalent of concentrate spentwash in accordance with guidelines of CPCB. The unit was
found having stored €xcess spentwash and also has storage capacity beyond permissible
capacity. UPPCB vide letter dated 17-06-2020 has issued directions under Section 33A of
Water (Prevention and Control of Pollution) Act, 1974 as amended to utilize the excess stored
M KLD and also submit time bound action plan for dismantling the excess storage capacity,

Annexure No. Details
7. | Copy of NOC issued by CGWA.
8. Directions under Section 33A of Water (Prevention and Contro] of Pollution)
Act, 1974, Letter dated 17-06-2020.
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Valldlty 't}._f:th_'fé' '._Né.c:shal_l be :Eubject,td compliance of '_‘th'e fellowing imandatdxy-.cond'itluns:_ -

TR No additional gr’oﬁnd '.wailer- a:bs"traqtlpn andfor damateﬁh_g structures shall be constrhclqd'for'tlfﬁ;_ purpose
“ ..+, “without:prior approval of the Central Ground Water Authorlty (CGWA). - :

abstiaction (more than that permitted In NOG. for specific period).” . -

fl

. abstraction data shall ke monitored./ continus to be.monitored (in case of renewal) by the firm gind racorded-

iy, COWB oncaeyeryyear, ... - oot
. 4. “In case.the ground water abstraction Is:more than 10.m

P el and password of the telemetry system with the Reglanal. Director, CGWB, i e S
AR g - .-'fnf.casa.gmunq,watarabs‘iracﬁon_ifs'-'more than 10 m¥day, ground water quality shail be moritored once In &
. year (during. pre- monsoon period) and the report submilted to the Regicnal Office, CGWB. Wherever the
“tes L extraction Isess than 10.m*day, ground water Qquallty repart shall be submiltted by the proponent at the time

. . of submisston of self-compliance report, ’, : : %

L

ST U premises failing which the firm shall & respoly )L ENY cong uin_cas arising thereupon,:
: 9. In.case of industries that are | : ite; the,
Y. up by the firm Inside the pla f
- . beneficial use by the:firm. " . 1 o
“10. Thefinm shall optimiza water Use th

~ Wherever the NOC is for gbs} on of
“the sameshall t;ei;'searedéi-an&vn__a wE Bl () 2 3G
- months of the issuzrice of NOGKThs! Bl alse s 8T

| 2 Incase of mining projacts, additiopiaf LEvRY2 l.i 15.48]

e e -+ " Director, COWE. for ground .wa&e:"&jggqig_; nilo u’ijﬁu;
40 w00 November) in core as-wal! as buffer zehag ofthe o
. 13, Unexpectod variations in inflow of ground Water inio (7 mine it

4 H e _‘_I e , . 3 it o
{iretige; of wa'sfs‘\z‘?szer-aﬂar propertreatmsent. . . -

lsposal of valing residue, ifany,

3t
q

«If any, shall be repoﬁed fo thg-_.c_oncgmed

. O effluerits or any such mattor 2e appiicably. - :
:16.°This NOC does not zbacive’ the prope

;= administratlve clsarancas from' appiopriate autheiitios,

projact’ by the ‘concarned zuthorities. Such’ gutherities, wolld concidsr the picject on merlts ‘and take

decisions Independanily of e NOC. | : ) : L R S
HENOC Is being issuad withadit any prejudice to ihn diections of the Hor'ble NGT/s60f ofders in céses
- related {o,ground water or any olher ralated matere. ‘ : ; ATy

.o Environment(Profaction)Azt 1965, . i %
20 In ¢ase ofiany violation of NOC ton diilons or lllegal exivaction of Ground water the firm shall be.

_llable.to pay “Environmental Compenaatlon™ “Punalty”, It any under Sec1E of EPA 1986 as and e
x “when'decidad Ly statulory autherities. o s

“oay o legalaction against the proponenty

' ..2.:The proponent shall seak- prior parmission- from* CEWAfor any' increase In_quantum. of groundwater

All:new.as well as existing ground water absiraction de-wataring structures shall be fitted with digital water.
e g low meters by.the firm at:its own. cost Immediately on completion of their.cohstruction or grant of NGC'as,
.. »thecase maybe. In.case.of renewal of NOCs, all existing: ground water abstraction structures shall continue .
© s tobe fitted with digital w:}'er'-zﬂow- meters. Inlimation of instellation of flow meters shall ba sent by the ~

28 ' propone 18- Regional’ Director of CGWE within & months. of grant of NOC. Daily- ground water

i _.,':Ii.;]n.-g_log. book: Detalls of manth-wisa ground water abstraction shall be submitted to the Regional Director, -
*/day, monthly waterievel monitoring data shll be. . -

' 5t ‘maintained and submitted annually to the Regional Office of CGWB. ‘Wherever groundwater withdrawal is« -
-7 “more'then 500 m*dey.the firm shall Install telemetry-system'in one ofrtha;ple‘zmna_ters and share USER D

- 6. Ground water eugmentation/harvesting measurggilas stipulated In the NOC, shall be implemented (in new

e +cases) / continue to be maintained (in case of renewal) In consultation with the concerned Regional Director, +
" 7 Proof of recharge/water harvesting struciure X %%?ftb&q ;{ph_otogf.a_phs of structures) shall be submittedito"
.+ the concerned Reglonal Director, COWE B AGoN .;;;‘{grp;gaa deta of Issue’of NOC. The firm shalfalsa ~
wi g _uﬂ,;la}rtka_pe‘riod!c:maintename-o_f.:egﬁa gé}'\-.qa_gg:_laa“_‘r?eélwgﬁ yctures-at its own cost. e Tt fRar B
8. ..Thq:‘projectépropanent»uhali:-take a’li”ge’_ca_ssary’:-"' sures o, prevent contamination of ground water in the -

ninite; 1he Waler| no recharge measures shail be taken
ysnisss. Tha pinoffgaterated fitfnlihe rooftop shallbe storad and put 1o

é'?ﬂs o wells (s) is fare yielding fresh water,
:1:} waler zone: shall be constructed within 3

GHiishod n censultation with the Reglonal . .-
“Ames a year (January, May, August and -

-~ Raglonal Dicecter, Central .Gray,nd.'t‘\fﬂ%?fagagﬂ‘a‘ W Y Y ™, ) o)
.. 14, Thefim shall report compliarize nf’lhe: ﬁdcudondi:ms\qgﬁﬁe in tqaf’-ﬂa_bsite.(mvw.cgwa'-noc.’gpy;ln) within
Vet oy - one year from te date of lasys gfﬁt_nfs-'?\'icc. b i P " Voares by T T

-+ 18 This: NOC is subject to prevaiing Gentrel/State Gevernment [uiaéiileﬁ.vsfngnns-or Court ordars relamdto i
", o construgtion of tube well/greund w starizbstraction structuis l'techarge or conservation 'slructwe}_discharge» gEL e g

ienis of their obigation / .'éq;_iggn,ent to cbtzin other :g:aluiﬁr){ and’ e

4 17. Theissue of this NOC doee neblmply that other stafutory./ adm[nistratiue_cl'qa'i'anc_as.'sh.all bs granted ta th,e" %"

T 1_’9‘,_ .Agﬁﬁclgu'?'n':-f;?r renswal can be submitted onlliie fom. 9C days baforg the expiry of NOC. GEO"'H_HQ -_wét'er_" _
- owithdraw@l i any, after expiry of NOC shall be ilegal & lible for legs! action as per p{o\giafqns. of

5 (Nonscompliance ofthe conditions menti_dnad avove Is Hkely to result In the cancellation of NOCand_ :
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M/s Dhamour Sugar Mills Ltd (Swoar Unif), Asmoli, Sambhal
(Inspection done by officizis of UPPCB Maoradahad on
15/01/2020, 06/03/2020 & 11-05-2020)

N.

Recommendation of joint

Committee

Updated Com pﬁan}:e Status/ Action taken by
UPPCE

Unit shall maintain the log-book for
the generation and disposal of ETP

sludge and other sclid wastss |
including boiler ash generation. '

During inspection in the month of May 2020,

the logbook maintained in the unit for boiler ash,
ETP sludge has been verified. The photocopy of
loghool docuraents is annexed as Annexure No.
9. The fly ash is disposed for reclaiming the low
Iving eveas and in preparation of windrows of

| bio compest bio compost. The ETP sludge is
| used in bio compost.

Unit  should install Condensate
Polishing Unit (CPU) for high
pressure boilers (105 Kg/om?2) to
treat process condensate for reuse
in process. This will help in
reduction of  fresh  water
consumption

Unit has started the process of CPU procurement
and installation. Selection of Agency shall be
somoleted by end of June 2020 for CPU
installation. The CPTT of 1800 cubic meter/day
capacity shall be installed and commissioned
before the next crushing seasen,

The Unit must ensure the maximum
reuse of treated effluent in process.

T

-
LR L

treated effluent is utilized for irrigation.
Unit shall be installing the CPU of 1800 cubic
meter/day capacity which shall be commissioned
before the next crushing season. The CPU
vermeate will be recycled in the process as
mekeup water in spray pond/cooling tower.

Wet scrubber (attached to Boilers
70TPH & 50TPH) should be made !
operational before start of the
attached boiler.

Boiler of 170 TPH is used for Sugar unit and
sogereration purpose. Beiler is provided with
ESP as air pollution control system and online
continuous emission monitoring system s
installed.

Ihcineration boiler 35 TPH Boiler is provided
with ESP 2s air pollution control system and
online continuous emission monitoring system is

| installed

Boiler 70TPH is vsed as stand by for sugar unit.
It is provided with Multi cyclone dust collector /
Wet Scrubber and online continuous emission
monitoring system is installed.

Boiler S0TPH is slop fired and used as stand by
for sugar unit. It is provided with wet scrubber
and online continuous emission monitoring
system is installed.

ESP is proposed to be installed on 70TPH and

o=
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50 TPH Boiler before start of next crushing
season.

The stack emission monitored by laboratory
approved by MOEF & CC have been found to
be within the prescribed norms. The stack
emission results are annexed as Annexure
No. 10,

7 All domestic waste water generated | The industry is in process of bidding for
within the Unit's premises and | installation of STP. The STP shall be installed
residential  colony  shall  be | before start of next crushing season. The
discharged after proper treatment. | capacity of proposed capacity is 60 KLD.

The Unit shall install Sewage
Treatment Plant (STP) of adequate
capacity for the treatment of
domestic wastewater.

6. The Unit shall obtain NOCs from | ¢ UPPCB vide letter dated 17-06-2020 has asked
CGWA  for withdrawal of| CGWA to impose environmental
groundwater at earliest as the | compensation on the unit due to the fact that
CGWA NOC has already been | NOC has already been expired in May, 2019
expired in May, 2019. * In the consent order issued by UPPCB on 27-
03-2020, condition has been imposed that unit
shall obtain NOC from CGWA for ground
water extraction and unit must obtain
registration under Section 10/ Section 11 of
The Uttar Pradesh  Ground  Water
(Management and Regulation) Act 2019,

7. The Unit's NOC from CGWA | ¢ UPPCB vide letter dated 17-06-2020 has asked
expired on 02.05.2019, but Unit has | CGWA to impose environmental
continued to withdraw groundwater | compensation on the unit due to the fact that
without valid NOC. The CGWA | NOC has already been expired in May, 2019
may be requested to verify the | ® In the consent order issued by UPPCB on 27-
status of ground water recharge by | 03-2020, condition has been imposed that unit
the unit and accordingly EC may be |  shall obtain NOC from CGWA for ground
calculated. water extraction and wunit must obtain
registration under Section 10/ Section 11 of
The Uttar  Pradesh  Ground  Water
! (Management and Regulation) Act 2019.
|

8. The unit was inspected on 15/01,’2020, 06/03/2020. The ETP was found operational
and treated effluent quality was found as per norms as detailed below ;

Date: 15/01/2020 Date: 06/03/2020 Date: 11/05/2020
BOD 20mg/l ! BOD | 18mg/l BOD 16mg/l
COD 144 mg/l | COD | 152mg/i | COD 144 mg/l
TSS 23mg/l | TSS 25 mg/l TS8S 32 mg/l
Qil & Grease | 3.6 mg/l | Oil & Grease | 3.2mg/l | Qil & Grease | 3.6 mg/l

N

g
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Note : UPPCB vide letter dated 27-03-2020 has issued Consent to Operate under Water Act,
1974 and Air Act, 1981 incorporating the conditions related to compliance of the standards
notified for Sugar Units under Environment (Protecticn) Rules, 1986. Also the Consent to
Operate issued is linked with the compliance of recommendations made by Joint Committee
constituted by Hon’ble NGT failing which the Consent to Operate is liable to be considered for
revocation. Unit has made compliance in terms of recommendations made by Joint Committee

as detailed above,

Annexure No. Details
9. Copy of Log-book of boiler ash and ETP sludge
10. Stack Monitoring Report.
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wastes. | Photo Copy enclosed as Annexure No.-12

| » Ash Cencrated from the Boiler of capacity 80
. IPH & 50 TPF is heing mixed with press mud
- and digtributed 5 the farmers free of cost which
| 1s used as compost by the farmers. During
. Crushing Session 2019-20 total quantity of
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N. | Comnittee -_ UPVCh o ]
i It is propos. d hat dv' fon toder [ e s subeured g o ‘”" consideration of by-
section }.".If-. Giostall Do fssucl i | pene fomnd cuving _3-?512 inspection dated
UPPCR to toke sppropviare action @ 33,11 2019y -l-) .’ B '-'*nposnd Environmental
to stop mschnrge o*" wastewater in Sevpersanen  F Rs 17 70,000/ on the industry
viver Peelakhar and to levy  wiie letier po. 1 467R0/4C-7/Jal- 773-Nirdesh
environmental compensatico  ©of 00 aaea 20/007020 based upon the
suitable amount to the Unit for  +:thndnlopy 6i' CPCR,
illegal discharge/bypuss of ' & Ths unit has :JT“-‘""‘d the Environmental
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Z The Unit must dismantle e pypass | Linit has been diso ;am? vi PVC Pipe Line before |
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to the river Peelakhar and cnsure | toal=0 efflcent from the pipelines is used hy
that the untreated/partially (ceated | wwar™v farmzis 0 irieation process and the
effluent shall not be discharged ndusiry 1w not dischirging any effluent in
outside the premises inany cese. | Peolikoar Miver Desiag inspection  dated |
| 2042020 samp - of owiet of ETP and Peelaknar |
e colEdied sn aad Tollowing parameter. |
| 1) ETF outler PE-7K, ROD-22 mg/lit, COD-180 |
it 8.8-28 mgai and O&G-7 mg/lit
i} Peembkaar River PIL7.8,Colour-20  hazen,
Cdeur-Odour less. TDE-318 mgflit, Hardness as
TaCO3-180 mgli, Alkalinity as CaCO0;-212
. L _Lmnt e, Repo euciosed as Annexure No.11,

3: Unit mnet take corrsetive mr wires | Unit has maintained RCC drain which carries
to prevent the leachin: of untreated | effloers of mill 'ouse and boiling house to the
sffluent into the sofl/ rm"uﬁ waier | efflnant treatrrent nlant to prevent the leaching of

curtreatsd effluert into the soil/ground water,
i - During inspection dated 22.02.2020, no leaching
| | of untreated =ftluent into the soil/ground water
| ““.’.‘7‘1_ R
4. Unit shall maintain the logbook for ' » Unit has maintained date wise log book which

o

\i
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| 25504790 Otls. Press Mud and Boiler Ash was
| Jistribured to 7725 farmers. Details Enclosed as
T R 1 )_..'.*.s.k.'.ﬂ- 13

5. Unit shall ensure to implement the | Unit has iz q:-lu: ented the recommendations made
recommendations made by | by MSI, Kanpur. Validation of ETP performance
National Sugar Institute (NSI), | conducted on dated 05.03.2020-06.03.2020 by
Kanpur in validation report ot ETP | National Sugar Institute (NSI), Kanpur and report

<

for session 2018-19, | prepared on dated 16.04.2020.

6. Unit shall instal! the flow meters at  Accoramg to tie rvecommendation given NSI
the places as recommended by the Kanpui. .-du 1o has mstalled flow meters at
National Sugar Institute (NSI) Mite2 &oves 200 gas cooling, B&C massecuite
Kanpur. GG Inachife Loo m;, final molasses cooling,

cooling towe. makeup water, compression glands
cooling, coiv UG overflow, fiberizer, turbine
coming and power cooling tower makeup water
Wi rreatedd water :'-'r-rﬁge lagoon outlet.

Plowpaphs encose as Annexure No. 14

i All domestic wasiewaiel generaied  aldusuy has wloposed to iastall STP of capacxty
willidin the plemises and ooy SUncwo wr we veadiont of domestic waste before
shal. be discharged aiter proper <oming crushing sessicn.

treatment. The Unit shall instail

Sewage Tretnent Plant (STP) fo

the treatment of  domestic

| wastewater, B S
Note : UPPCR vide letrer dated 20-03-2000 hae ssierd Coursent o Operate under Water Act,
1974 and Air Act, 1961 mcomporating the covditions 2l o cowpliance of the standards

notified for Svuar Units undes Unvicoument ¢ Dootecion) Nuies, (986, Also the Consent to
Operate issued is linked with ihe i_:,_!!]ll.h]'lC' u'; cecnuner dadons made by Joint Committee
constituted by onble NGT faiing whown the Congen’ to Onerate is liable to be considered for
revocation. U'nit has wade compliance n wons of recommendations made by Joint Committee
as detaiied above,

Annexure o, i Lengiis .
11. iy copoit el ety 1
F slu £
R T R
< P S o .1_;__'_;..‘_.‘.:‘____.___ e
14. _ln.‘_vldl ALIOL O LW a'llE.l.t‘.'f‘a i COIPUdn e O Jal l';’lijl'i.
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Beglapa‘ Offecer 121971 E-Blo Sy & m.u.:.uuu by m—ba.u, Dar t.lziy-»243 122

ANAL Y H1E n.m UL O BEFLUKLNE SAME. LE
"\:Rme&AddT-.na uf};.‘i.;:._l!_.._ — » ».‘_}..’91}';._ Su"l“' I ‘CII....; 1Y Laid " dw._ga.nj, Baretiiy
Daie ﬂfga'i"n.lf f: _” ) I PR A PR

Betails of Sanusiie (- 4. - et '.!_'_, ‘*'-:'"""___"_Z'
Sample Coiiemwi y 5 EB), F.L l‘&.muna{SA)

i Datcofmwivm \...uu_‘- AL ; L;r- ’.’.:-J J

_,...._.--——_-

% cmmc._' P SR T AT YSISRESULT | STAND ARDS
LpH_ e e 2 '_'_'_f'.:"_'f.'f_ b 6385
3 Suspended Soli ids (1 R %0 100.0
3. Total Dissolved 39_1 T o %) I, SR 5 T e 2100.0
1 4.BOD (mg/L) Al R , 300
s.CoOD(mg/l) I T—— R S 250.0
| 6.0il and Grease (m"fi e s " 18 100

»H or :fated othenvise,

Note: All values are in mg/ | cactpi P

Analysed by 3 hsckenuy =3
1, - g . .- _.. .__ ::‘ : -‘. ”g"l Re 81 emcer
. Scientific Assistant. € g A _
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S0 50 WEwT Freror 2

N —-243122
U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1E-Block, Rajendra Nagar, Bareilly-243 122

Analysis Renort of River-Sample

 Email-robarelly@uppcb.com

&A% Brafe: 1219 /1, S~ TORE

Phone & Fax: 0581-2585299

TR

I, | Name & Address of River | Pecla Khar River
2. | Date of Sample Collection 22/02/2020
| 3. | Details of Sampling Point | Near Village-Sidhauli, Meerganj,
- i » Bareilly

4, | Sample Collected By Shashi Vindkar (AEE),
P.C Rannaujla(SA)

5. | Date of Analysis Completion | 27/02/202

Paramerer Analysed Analptical Results

ik Colour (Hazen unit) 20

2. | Odour odourless

3 pH 7.59

4. | Total Dissolved Solids (mg/L) 318.0

5. | Electrical Conductivity 477.0

(uS/em) o

6. | Hardness as CaCO3 (mg/L) _180.0

7. | Alkalinity as CaCQ3 (mg/L) 212.0

8. | Dissolved Oxygen (mg/L) 9.20

9. | B.O.D. al 27 "C(mg/L) 1.0

10. | C.0.D. (mg/L) 16.0

i1. | Calcium as Ca++(mp/L) 32.0

12, | Magnesium as Mg++(mg/L) 24.3

13, | Total Coliform (MPN/100ml) 4000

14, | Fecal Coliform (MPN/100ml) 3400

15. | Others

Analysed by

Scientific Assistant

Cizol:?

5™

1718
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DSM Sugar Meerganj

Sindhauli Road Meerganj, Bareiily
Pressmud & Boiler Ash data from 15.01.20 to 15.06.2020

Pressmud Distribution Pressmud & Boller : mpr’
date ashQty,in(atls) |0 °FFarmers DSy SUGAR MEERGAN)
{A unit of Qhamptr Sugar Mills Limlted)
13-130-20 214.50 Sindhaul Road, Meergary,
16-Jan-20 384.15 sa'relﬂy,‘y 5, 243 504
22-Jan-20 80.60 E"-T'?l _n::i”&l-? ,
coaf 152.00] Rtk
25-Jan-20 490.65 G
26-Jan-20 431,75 5
28-)an-20 198.75] ]
30-Jan-20 94.30 1
31-Jan-20 270.55 3
01-Feb-20 85340 P
03-Feb-20 244.40 3
04-Feb-20 572.60 7
05-Feb-20 583,10 7
_06-Feb-20 971.55 10
07-Feh-20 1715.40 18
08-Feh-20 1732.00 21
19-Feb-20 508.10 7
10-Feh-20 2275.05 25
11-Feb-20 3166.35 38
12-Feb-20 2653.60 32
 13-Feb-20 5769.55 62
| 14-Feb-20 184.55 2
T 15-Feb-20 1976 90 75
1G6-Feh-20 Fi 8
17-Feb-20 6665,55 71
19-Feb-20 3357.75 35
20-Feb-20 275595 32
21-Feb-20 914.40 8
22-Feb-20 651.95 7
23-Feb-20 783.95 10
24-Fab-20 1785.20 20
25-Feb-20 2086.25 . 23
26-Feb-20 . 1176.05| = - 15
27-Feb-20 1603.20 21
28-Fah-20 503,90 i 8
. 29-Feb-20 1979.05 19
01-Mar-20 1111.10 14
02-Mar-20 1229.90 15
03-Mar-20 1920.90 21
57 '”04 Mar-20 2223.90 27
05-Mar-20 1349.30 16
06-Mar-20 47340 6]
07-Mar-20 '160.45 2

106

CIN L1S249UP1 93PLCCOOS 1L

Corpotale Office: 241, Oxhla !nduum: Estate, Prase-tl New Delbd 110020
Telz491+11-30655400, Faxe 9141126518497

E mally wpoﬁleom«edhmwmlm mrd«mhammm
Regd Office :Dhamput, DAL, Bijnot, UK, 266 T8

C&M Branch Otfices mzs Vijay Khand, Goimtl Nagar, Lucknow-226 010, Tel: 491-322-219243

Sugar Units's 1, Dipmpat, 2 MAnSUIpa, 3 Aumoll 4 Rajpwra, 5. Metrgan

Distifery Asmodi & Dhamput
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DSM Sugar Mee:gan_j
Sindhaull Road Meerganj, Bareilly
Presgmud & Boiler Ash data from 15.01.20 to 15.06.2020

Pressmud Distribution Pressmud & Boller
date ‘s Qty, in (tls.) No of Farmers

08-Mar-20 55.95 1
11-Mar-20 391.50

12-Mar-20 158325 18
13-Mar-20 1265,60 17
14-Mar-20 85.15 1
15-Mar-20 1417.70 ' 13
17-Mar-20 1014.10 10
18-Mar-20 1708.55 19
19-Mar-20 1421.05 15
20-Mar-20 1829.20 17
21-Mar-20 i 2775.40 32
23-Mar-20 1184,45 15
24-Mar-20 1366.60 15
25-Mar-20 289.50 3
26-Mar-20 21140

27-Mar-20 351.00 !
28-Mar-20 769.35 9
29-Mar-20 886.40 - 11
30-Mar-20 998,25 13
31-Mar-20 372.95 5
01-Apr-20 ‘ 368.00 5
02-Apr-20 . 523.90 6
03-Apr-20 483.30 8
04-Apr-20 1126.45 13
05-Apr-20 29240 5
06-Apr-20 1007.20 13
07-Apr-20 : 762.60| 7
08-Apr-20 - 434.05 7
10-Apr-20 993.65 12
11-Apr-20 1069.20 11
12-Aprr-20 324.15 .
13-Apr-20 806,40 10
14-Apr-20 568,55 5
15-Apr-20 573.35 _ 1
16-Apr-20 1195.25 14
17-Apr-20 1090.55 14
18-Apr-20 1004.25 12
19-Apr-20 1181.00 14
20-Apr-20 918.50 J
22-Apr-20 465.55 7
23-Apr-20 1051.80 i
20-Apr-20 947,80 7

e
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DSV Sugar Meergan]
Sindhauli Road Meerganj, Bareilly
Pressmud & Boiler Ash data from 15.01.20 to 15.06.2020

pressmud Distribution

Pressmud & Boller . \
Ash Qty. in (Qtls.) '

11-Jun-20 2158.85| i
12-un-20 2717.80| 28

T 13un-20 \ 3880.35] 37
T 15-)un-20 \ 3166.65 37
Towl | 255047.90 2725)
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SULPHUR FURNACE (JUICE) ANNEXURE -14
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A

SULPHUR FURNACE (SYRUP SULPHITATION)
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GLAND COOLING & AIR COMPRESSOR
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UGR OVERFLOW
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MILL HOUSE COLD WATER
MILL HOUSE COOLING
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MOLASSES COOLING
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LAGOON OUTLET
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B&C CONTINUOUS MACHINE
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‘C’ VERTICAL CRYSTELISER
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TURBINE COOLING
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‘B’ VERTICAL COOLING
“B MESSECUITE VERTICAL CRYSTELLIZERS”

T
1l b
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FIBRIZER COOLING
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POWERHOUSE COOLING TOWER MAKE UP
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CPCB has issued directions to UPPCB under section 18(1) (b) of Water

(Prevention and Control of Pollution) Act,

13/14.05.2020 :

1974vide letter dated

S.No. | Direction under Section 18(1)(b) |

Action Taken .'

I. | UPPCB shall issue appropriate
dircctions to the four units to ensure
compliance  of  observations/
recommendations made in the joint
imspection reports filled in NGT in
[ O.A. No. 539/2019 in the matter of
CCAdil Ansari vs M/s Dhampur
Sugar Mills Ltd. and Ors.,

¢« UPPCB has imposed Environmental |
Compensation of Rs. 17,70,000/-on M/s |
Dhampur  Sugar Mills, Sugar Unit,
Meerganj, Bareilly. Unit has deposited the
same and by-pass line has been |
permanently removed. :
UPPCB has issued directions to  M/s
Dhampur Sugar Mills (Distillery Unit)
Dhampur, Bijnore vide letter dated 17-06-
2020 under Section 33A of Water
(Prevention and Control of Pollution) Act,
1974 as amended to ulilize the excess
stored 1100 KLD and also submit time
bound action plan for dismantling the
excess storage capacity

e UPPCB vide letter dated 17-06-2020 has
issued directions to M/s Dhampur Sugar
Mills, Sugar Unit. Dhampur, Bijnore to
deposit the EC amount of Rs. 16,20,000/-
imposed by CPCB immediately in the
account of UPPCB in compliance of
directions of Hon’ble NGT. '
UPPCB vide letter dated 17-06-2020 has
asked CGWA for imposition of EC on M/s
Dhampur Sugar Mills, Sugar Unit, Asmoli,
Sambhal due to withdrawal of Ground .
Water without NOC.,

2. | UPPCB shall issue appropriate
divection to M/s Dhampur Sugar
Mills, Sugar Unit, Meergan;,
| Barcilly, o deposit
| Rs.16,20,000/toward EC as levied
by CPCB vide direction dated
06/11/2019 under section 5 of
Environment (Protection) Act, 1986
into UPPCB account open for such

fund.

CPCB vide its letter no. B-190197/WQM-

I(RG)/CPCB/Sugar/15/2016-17/8496

dated 04/06-11-2019 under Section 5 of

Enviromment (Protection) Act, 1986 has |
imposed Environmental Compensation of

Rs.16,20,000 against M/s Dhampur Sugar

Mills, Sugar Unit, Dhampur, Bijnore.

¢ M/s Dhampur Sugar Mills, Sugar Unit,
Dhampur, Bijnore has deposited the EC
amount of Rs. 16,20,000 in the ESCROW ,
account of Sugar Department in compliance |
of lctter dated 04/06-11-2019 of CPCB, '

¢ UPPCB vide letter dated 17-06-2020 has'

1
)

N
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tssued dircctions to M/s Dhampur Sugar |
Mills, Sugar Unit, Dhampur, Bijnore o
deposit the EC amount of Rs. 16,20.000
immediately in the account of UPPCB. The
account details have been also sent to the

unit.
UPPCB Shall take appropriate legal | « UPPCB has imposed Envimnmcntml
action for closure and prosecution |  Compensation of Rs. 17,70,000/-on M.*B‘
of M/s Dhampur Sugar mills Ltd. | Dhampur Sugar Mills, Sugar Unit,
(Sugar unit), Asmoli, Sambhal Meerganj, Bareilly. Unit has deposited the
Moradabad and Dhampur Sugar | same and by-pass line has been
Mills, Sugar Unit Meerganj, permanently removed.

Bareilly, which were found to be
bypassing the effluents into drains.

UPPCB vide letter dated 17-06-2020 has
asked CGWA for imposition of EC on M/s
Dhampur Sugar Mills, Sugar Unit, Asmoli,
Sambhal due to withdrawal of Ground
Water without NOC

» The M/s Dhampur Sugar mills Lid. (Sugar |
unit), Asmoli, Sambhal Moradabad was not
found by passing the e{fluent in the joint
inspection.

Compensation for withdrawal of
sround water without permission
will be recovered by these units.

The status of NOC from CGWA is as

follows :

o M/s Dhampur Sugar Mills Ltd (Sugar Unit), |
Dhampur, Bijnor has obtained NOC from
CGWA.

e M/s Dhampur Sugar Mills Led (Distillery |
Unit), Dhampur, Bijnor has obtained NOC |
from CGWA.

o M/s DSM Sugar Mecrgan] , Sidhauli Road ,
Meerganj , Bareilly has obtained NOC from |
CGWA. |

e M/s Dhampur Sugar Mills Ltd (Sugar Unit).
Asmoli, Sambhal  applied NOC from |
CGWA. UPPCB vide letter dated 17-06- |
2020 has asked CGWA for imposition of
EC on M/s Dhampur Sugar Mills, Sugar |
Unit, Asmoli, Sambhal due to withdrawal |
of Ground Water without NOC |
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1
NERSER LN

s
dhampur
Dhampur Sugar Mills Limited

Disti“cu division Unit: Ohampur

Dhampur, N. Rly. Oist, Bijnor (UP)
Pin Cade: 246 761

Date 21.09.2020 Tel: 01344-220009
E-mail: dsrndhampur@dhampurcom
Website: www.dhampur.com

Annexure-4

To
The Regional Officer,

Uttar Pradesh Pollution Control Board,
Bijnor

Dear Sir,

This is to inform you that we will re-start our distillery tomorrow on 22.09.2020. The
generated spent wash is being stored at lagoons having capacity of 3500 & 2500 M°, respectively
and lagoon of 500 M3 capacity is being used as sludge settler. As on today we have a storage of
spent wash about 2500 M3only.

We had dismantled all pumps and pipe line installed at 10000 M® & 6000 M® Lagoons and the

Lagoons are being filled by mud and ash. This work will take at least 3 months for the entire filling of
lagoons.

This for your kind information and perusal please.

Yours Faithfully,
For Dhampur Sugar Mills Limited

(Authorized Signatory)

N L15249UP1933PLEO00S 11

Corporata Office: 241, Okhla Industrial Estate, Phase-ii, New Deihi-110 020

Tel: +91-11-30659400, Faxs +91-11-26335697

Branch Office: 1/125, Vay Knand, Gormil Naga, Lucknow - 226 010, Tels 491-522-219243
Sugar Units 11, Dhampur, 2. Mansurpur, 3. Asmoll, 4. Rajpura, 5. Weerga)
Distillery : Asmoll & Dhampur
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i~ ENVIRO-TECH SERVICES ) (%

P r‘-?nw;(.r‘ wad L mfxawfm‘; P

An Enwronment Food Ayush Fuel, Soil, Ores & Minerzls Analytical Laboratory 30900 1/14004/4500 1

(An
ETS-LAB Accredited by ISONEC-17025:2017 (NABL) & UPPCE
Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad (U.P.)-201001

email : etslab2012@gmail.com | Websile . www.elslabin | Ph. 99115 ‘Ir-':!rh o8 1 1736 :h:

TEST REPC Annexure-5

ETS/M015-14/02/ 2020 DATE Gl POR
G AND ANALYSIS REP

T=8T REFPORT NO.:

STACK EMISSION MONITORIN ORT

Name And Address of Customer DSM SUGAR ASMOLI (DIST LLERY DIVIS ON)

ASMOLI, SAMBHAL
U.P. INDEA

Date Of Sampling 24,02 2020
Analysis Start Date 26.07 2020
Analysis End Date 28.07 2020
Durzation OFf Sampling SO0 MN
Sample D No. 1016-14
Sampling Done By ETS STAFF
Gampling Method ETSBTPSTACK-I1
Stack Attached To SLOF BOLER
Capacity Of Stack 35.01PH
Quantity Of Fuel Used 46 &12TPH
Tyne Of Fuel Used BAGASSE & CONG N[ WAEL
Stack Height Above Greund 700 TR
Gtack Dia At The Top 2280 0 MM
fhatarial Of Construction R.C.C
Attached APCS FILTER BAGS
Nermal Operating Schedule NCRAL
Ambient Temperature 25.0°C
Flue Gas Tempsrature 88.¢C
Velocity Of Flue Gases 71 MTRSI

8, " Test Parameter ~ Unit Result Specificationd fimit | Testh
ﬁ-_ ______ (As por CRPCB) |

‘ 1| particulate I'\.’lalters [PN“ m::r”r“ | | 1S 11255 (Pa

2 qmphur Drowdeisoa) _m3 N [

3 Oxide of Nitrogen, {NUY &s N(? i nm-f n’ B 15 I

{ Carlmn Monaxide,(CO) “Chviv )2 15

Ak I‘-J'u\hh-Al THE TIME OF MONITORING [-!LsIH gistASSL & CONC, SPEWNT WASH USED AS FUL| "TEnd of Test Repart?
O TE Page 1 of 1 Enu ; B
OF ENVIrS .
gﬁ%ﬂyi % CH SERVICES £t
Q\UJ 1 - I ¥ | I JI:l !;‘.:
(‘&QQ%FI% 5’?‘; '
il Format No ETSHLABTR-08 tssue No 0% Date D1 02 2019 Ang Na 04 Date
Noter-

L This test report shall not be used in any advertising media or as evidence in the court of Taw sithont priog writen permission of e labaoraton
2, The samples received shall be destroyed after 15 daws from the date of test report e

1 The resulls indicated only refer to the tested samples and listed applivabile potanielorn

4. Our lishility is limited to invoice walue only.

& Head Office @ G-232, MG, Road Industeial Avca, Hapur Ghasiabad (1 2 200003




©  ENVIRO-TECH SERVICES

¢ A Analylical Laboralony Bt "
il An Environment, Food. Ayush, Fuel, Soil, Ores & Mtnarals Analytical Labnratory IS0 9001/14001/4500 1
- — (An ISO 9001:2015, 14001:2015 and 45001:2018 rified Compan
ETS-LAB Accredited by ISOEC-17026:2017 (NABL) & UPPCE

Plot No. 1/32, Scuth Side G.T. Road Industrial Area, Ghaziabad (U.P.)-201001
email ! etslab2012@gma|[com | Website : www.elslaban | Phu 991151{30?53 9811736063

TEST REPORT

EST REPORT NO ETS/1015-15/02/2020 DATE OF REFORT: 2802 2020

NOISE MONITORING REPORT

Name And Address of Customaer 1 DEM EUGAR ASMOLIDISTILLERY DIVISION)
ASMOLL SAMBEHAL
UP INDIA
Date of Monitoring P 2402 2020
WMonitoring Stari Date v 24022020
Monitering End Date v 24022020
Durzticn Of Monitoring ¢ 16 HOURS
Sample 1D No ¢ 101515
Monitaring Done By ! ETSSTAF
Sampling location v NEAR NEW BOIL =R AREA 35 TPH (SLOP BOILER)
Sampling Methoed 1 ETS/ISTRINOISE-D1
Cafegory Of Arca : INDUSTRIAL AREA
3. rest Parameter [ Unit | Result Specification/Limit | Test Method |
Ho. l| (As per CPCB)
i D3y Time Noise Level Leq dB(A) | 723 <] | 15 9988

Remalic: Day e s rec<oned n betwieen 08 00 A M anc 1000 F M

Erd of Test Repon®

e

Page 1 of 1 For Envire-Tech Services
Fi ﬁ ET\ IROATECH SERVICES
f f 'V Fe?h . Md Humraj
“““ 7 ot f' "‘3 < l _Quality Manager
c&w AUTFHORIZED SIGNATORY
!‘AE-' . Format No ETE/CARTIR-G? 1ssue No. 35 Bate 07 04 2019 Amc No. €4 Date 01 04 2018

Nole:-

1 This test repart shall not be used inuny advertising media or as evidence in the court of Law without prior written permission of the laborustory.
L e samples received shall be destrayed alter 15 days from the date of test report issued.

b The results indicated only refer to the tested sumples and listed appliceble parameters.

4 Ouy Jiubility s Timited to invoice value enly,

oo bbead (MFee @ G232, MG, Road Industrial Srea, Hapur-Ghaziabug ILP1 QBI:’\




M "”l{t &dﬂiﬁé%g}’gk §,§ #‘1 fw;LJ{ o & T
SR A A«u;.,a@x mmm o3 M Al
/1810 An Enwronmeni Food, Ayush, Fuei Soil, Ores & Minerals Analytical Laboratory 1565 g0 1an0 14000
e — {An IS0 1:2015, 14001
ETS-LAD Accredited by |som:c 17025:2017 (NAEL) & UPPCB
Plot No. 1/32, South Side G.T. Road Industrial Arez, Ghaziabad (L.P.)-201001
email : etslab2012@omail.com | Website | www. ei=|e*: in | Ph.: fmﬂ'w ut);’h 98117 iFwL H 3
TEST REPORT
TEST REPORT NO..  ETS/M015 5:02/2020 1 [ale}
WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer DS SUGAR ASMOLTIDISTILLERD I
ASNMOLL SAMBHAL,
U.P INDEA
Date of Sampling 24 02 20070
Analysis Start Date 26022020
Analysis End Date 3 02 2020
Sample ID No 1015€
Sampling Done By ETS BTAF
Saompling Deseription POND WATCR
€ampling Location VILLAGE-DLIC AWAR
Sampling Method ETSISTPAWATLR-0
Sample Quantity 2.0 Ltr
Packing Condition SEALED
Packad In PG BOT T
I B . Test Parameter iy Result et Method
o
|G - Hazen 50  APHA 2920-B
2 [Odwr | | Agreeable | APHA 2150-5
3 Taste B | Agreeable | APHA 21G0-C
4 Turbidity ‘ MT | APHA 21308
¢ |hWon(Fe) rigil 014 | ARHA-3120D |
7 | Chioridecy ol 1650 | APHA 4500/ (Cl- 1B
8 Ch‘br"{'ﬁfew'(l_?_{f?:dhgI} C mal 0 MA ) -1
> | Sulphate,(809) _ T
i ' Total Alkalinity, (CaCOs}  mglL | 1550
1 Fluoride,(F) mgl O 3
12 Tofel Dissolved Solids,(TDS) il 5460 |
| ;I_‘l | Esc herichia colil | MPRECOr ND
‘ 14 ‘ Total Coliform Count MPRADDM R S
‘ 18 ( Total Hardness:(CéCCg] il AHA i
Page 1 of 1 For Envire-Tech Services
iggﬁ@}ﬁﬁwtcr: SERVICES “ |
1Y, ”ﬁ% Qualty Manages
| !

CKED

hall he destroved after

2 Head Officr : G-232, MG Road Industrial Ar

AUTHORIZED SIGNATOR

Rpar/hhm}dtbeuscd Romymadkettishoe afeBiK oG sddobion Bothe ot 6520 % athadt ewos vt e perddation of the labaraton s,

18 days from the date of test report fssaed,

3, 1 ‘Jy%n}v refer to the tested samples and listed applicahle paranwtors,
1. Our Hability {s limited ta invoice value anly.

eit. Hapur-Ghivdiabaed (U0 200015




ETS-LAB

(AR SO 90072

. ENVIRO-TECH SERVICES

An Analylical Laboratsny

An Environment, Food, Ayush, Fuel, Soll, Ores & Minerals Analyticai L,aboratory
015, 14001

Mcredited by ISONEC-17025: 2017 (NABL) & UPPCB

2015 and 4500 18 Certified Co

Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad (U.P.}-201001

email

etslab201 Zngall com |

Website | www etslab.ir

© Gu

ISO B061/14001/450¢

| Ph.: 9911516076, 9811736063

lEST REPORT NO. EI1SM075-

Name And Address of Customer

Date of Sampling
Analysis Start Date
Analysis End Date
Sample 1D No
Sampling Dene By
Sampling Description
Sampling Location
Sampling Method
Sample Cuantity
Facking Condition
Facled In

=, Test Paramoter
Na,

1 ‘ Colour

2 Odour -
3 ‘ ?:25-‘,@

4| Turbidity

R pH

G 1|un irLJ

1 Cnimnda—; (Cl)

N | Chiorina (R ﬁﬁidua—l}_

g | "w‘u!p!mte("iO,)
Total Alkkalinity (f"aC‘O )

11| Fluoride (F)

13 l Tolal Dissolved Solids. T0S)
I Csehenchia col

14 1ola| Coliform Count

15 Tutal Hardness, lCaCO;I

ARECAR
P%JE(EN((IR&ECH SERVICES

) h:s tu‘!nporr&ﬁall not be used friARy hE FIsh -8R alssi e B (Rl diy BF 2505

7022020

WATER SAMPLE AR

TEST REPORT

DATE

IALYSIS REPORT

L et

DEM SUGAR ASMOLI {DISTILLERY DIVISION)
ASMOLI SANVBEHAL

U.P INDIA

24.02.2020

26.02.2020
29.02.2020

1075-7

ETS STAFF

POND WATER
VILLAGE-ASMOLI
ETS/ETPMWATER-02

20 Lir
SEALED
Py C,L BOTTI
Uit Result ’ Test Method
" Hazen <50 | APHA2120-E
1 .. | agree Ie | APHA 2150-B
o , |r.'Hl /‘P[!ﬁt’fo(- i
~ NTU | <10 | APHA2130-B
N L 740 | APHA 4500 1+
mgil C16  APHA-3120B

my'l | 1720 | APHA4500:Cl)8

mglL ‘ <02 | APHA 4500:(C1)-B
gl 545 | APHA4500(SOE
Cmgil 1753 APHA2320-B
il 028 | APHA 4500:(F- )-D
gl 5600 | AFHA2540-C
' MPNOTOGmI MDD 15 1622
MPNI0OmL  ND | 1S 1622
| mgil | 2320 | APHA2340-C

Page 1 of 1

OF REPORT:

For Enviro-

26 0F 2020

Tech Seivice

- Md Humrz

Qéuzﬂity Manage
AUIH%RIZ D SIGMATOR!

- Phe samples received shall be destroyed after 15 days [rom the date of test veport issned,
Ahe pesults indicated only refer ta the tested sumples und listed applicahle parameiers,

Our linbility is Hmited to involee value only,
Hesud Oftice ;

G230 MG Road Industeial Arves, Hapue-Ghaziabad (U P) 2004915

Mt%cﬂ«@ﬁ’ﬁnﬂ:ﬂ%ﬁn of the laboratory.




ETS-LAB

¥ pad ‘.-‘.’: 1/ f\- -"& ‘j-' ‘ : :
gﬁ#g{iﬁ@“ m ﬂ?‘lf oy § r\éL
#ae /’na«f«,&m! £ uﬁo mia’.'f;
An Enwronment Fouci Ayush, Fuel, Soil, Cres & Minerals Analytical Laboratory

T4

i

¢

LIAF

Accredlled by ISONEC-17025:2017 (MABL) & UPPCE

Plot No. 1/32, South Side G.T. Road Indusirial Area, Ghaziabad (U.P.)-201001
email : etslabzmz@gmau com | Website www.elslabin | Ph. 9911518 076, 9871736063

TEST REPORT NO:: ETS/M015-6/02/2020

WATI

Name And Address of Customer

Date of Sampling
Analysis Start Dafte
Analysis End Date
Sample ID No
Sampling Done By
Sampling Description
Sampling | ecation
Sampling Kethod
Sample Quantity
Packing Condition
Packed In

| & ~ Test Parametet
| No.
= E e
3 Odour .
3 Taste -
4 _?urbm:ty -
S—_pH
8 | lron (H«,}
7| Chioride,(Cl)
: Chiorine (Residual)

9 | Sulphate,(504)

10 | Tolal Alkalinity.(CaCOy)
11 | Fluoride(F) i
} 12 Tolal Dissolved Solids (TDS)
i _15 {ELhCrt_h_la cali

Total Celiform Count

B

TEST REFORT

3, The results indicated only refer to the tested samples and listed apyplicable parametes,

4. Our liability is limited to invoice value only,

S Head Office s G-232, MG Road Industrial Arven, Hapue-Ghariabac (U F) 201015

129

f T
=R SAMPLE ANALYSIS REPORT
DSM SUGAR ASMCI1 (DISTILLERY DIVIZION
ASIAOLL, SAN l bd A
U.F INDIA
24 02 2020
26.07
28 62 2020
1015-8
ET8 STAFF
POND WATER
VILLAGE AKBARPUR
ETSISTPWATER-02
20t
SEALLD
RAC BOTTLE
Linit ilesult fest Method
|
IIIIIIIIIIIIII Hazen < 5.0 I APHA 21208
| ¥ H
| |
___T_'I:U | | R -1
i PR {4
i/l 012 PHAZ120R
| mgh 1£8.0 | APHA 450C.(CI- }-B
ro/L Nz APHA 4500 (CH-B
ol , SHA 4503 (S0,
_r"-'a,’l_ t 14 1
_r"‘g;’L 0.2 : WPHA 4600 (F- )0
: malt | APHA 26240
_ ND |18 1622
[ ND 1u 1622
10 APHD 254 0-C
Page 1 of1 For Envire-Tech Sarvices

Quality Manage

AUTHORIZED SIGNATORY

be used efnpbdveRiNindedR-60 alsecid dipe B 1w On Gf D005 ANubUprideditees plsR®ian of the lahorater .
shall be destroyed after 15 davs from the date of test veport i,




[ ENVIRO-TECH SERVICES @ Giii

LI An Environment, Food, Ayush, Fuel, Soll, Ores & Minerals Analytical Laboratory
(An 1SO 8001:2015, 14001:2015 and 45001:2018 Certified Company)
Accredited by ISO/IEC-17025:2017 (NABL) & UPPCB
Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad (U.P.)-201001
email : etslab2012@gmail.com | Website : www.etslabin | Ph.: 99115616076, 9811736063

IS0 9001/14001/450:

ETS-LAR

TEST REPORT

[EST REPORT NO ETS&/1018-2/102/2020 DATE OF REPORT 2302 2020

WATER SAMPLE ANALYSIS REPORT

Name And Address of Cusiomer DEM BUGAR ASMOLI (DISTILLERY CIVISION)
ASMOLI, SAMBAHAL

U INDIA

Date of Samipling
Analysis Start Date
Analysis End Date
Sample ID No
Sampling Done By
Sampling Description
Sampling Location
Sampling Method

2402 2020

2802 2020

28.02.2020

1015-8

ETS BTAFF

POND WATER
VILLAGE-RAIM MAGAR
ETSISTPMWATER-02

Sample Quantity 2.0 Lir
Packing Condition SEALED
Packed In BACL BOYTUE
8. | Test Parameter  Unit Result Test Method ‘
No. | |
|| Golour fazen <50  APHA2120-B
_ 2 Odour o _1_ .. | Aoreeabe | APHA2150-B |
| 3 [ aste . Agreeabe | APHA 2160-C
4| Turbidity | NTU | <10 [APHAZ2130-B 4]
5 | pH T T 747 |A®HASCO-HE
« | Iron.(Fe) “mglL D18 | APHA-31208
7 Chloride (C) T mgll | 1490 | APHA45C0(CI)-B |
8 Crlorine (Resdual) mgiL ‘ <02 | APHA£500/(CI)-B |
v | Sulphate(8Q.) | mgll 383 | APHA£500 (SQ,)E '
e Tolal Alkalinity iCacOy) magiL 142 0 APHA 2320-B
11| Fluonde,(F) o g/l 027 | APHAZ2500/(F-)D
12 Tolal Dissolved Solids.(1DS) Cmgll | 5380 | APHAZS40-C N
13 | Eschenchia coli o ___'M /100 1l N[ ‘IS 1622 - _I
4 j Total Coliform Count | MPN/10O L ND ' IS 1622 . ‘
15| Total Hardness (CaCOs mail 198 0 | APHA 2340-C

‘}1[;_(2&“3_ Page 1 of 1
P EN\L{R@TECH SERVICES

1 ;i‘)‘/) V‘L, } E :

N=x= "~ _fé‘;) o CQuality Mana
M,Efﬂig&gﬁ%’ﬁ/ AUTHORIZED SIGNATOR
1. 'I'Iliﬁlﬁk&éb_&ahﬂ(ll not be used foanpudive Ridhiliedil-6P alseciddioe M (abatnt 08 L&k Switiial iricioite ) parintssién of the labaratory,
2 The sumples received shall be destroyed after 15 days from the date of test 1o porl issued.

3 The results indicated only refer o the tested samples and listed applicable param eteors,
4G liabitity I lienited 1o invoice value anls.
2 Head Oftice : G232 86 Road Tndustrial A e, Fapur-Ghaziabad (L .Il'.gbnl.ﬁ

Fd M

"



== 129 ] "? REF CINlAEE
] EN Eﬁf@ﬂﬂm f ; 'ﬁ:*{ a | -'{ v Vel £ [ Ay EJ’#-TFE
A A Analylicad Lalosadory : s
An Environment, Foo_d,Ayush, F_ue!, Soil, Ores & Minerals Analytical Laboratory (S0.6001/14001/4500

7

e n IS0 8001;2015, 14¢( .

ETS-LAR - Accredited by ISOIEC-17025:2017 (NABL) & UPPCE
Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad (U P.)-201001
email : etslab2012@gmail.com | Website . www.elslab in | Ph. 0911516076, 9811736063

TEST REPOR]
TEST REPORT NO.: ETSI1015-70/02/2020 OATE QF REPORT 230
WATER SAMPLE ANALYSIS REPORT
Mame And Address of Customaer P DEM SUGAR ASMCLID STILLERY DIVISION

ASMOLI, SAMEHAL
UF IND A

Date of Sampling L2408 2020
Analysis Start Date 1 26.02.2020
Analysis End Date i 29.02.2020
Sample ID No 101570
Sampling Done By t ETS BTAF
Sampling Description ¢ PIZOMETER WATE -2 (DISTILLERY ARLA)
Sampling Method 1 ETSISTPMATERW?
Sample Quantity Vo201
Packing Condition ¢ SEALED
Facked In ! PV.C CANE
N . Test Parametor T it Result Test Method
1| pH | | 74 | APHA 4500-H-
2| Total Dissolved Solids,(1D8) il [ 485.0 | APHA 2540-C
23 : Total Suspended Solids (188) Mol 840 APHA 2540-D
| 4 Total Atkalinity (CaCQ3) migiL 1950 APHA 2320-8
| & | Total Hardness,(CaCOCs) Ml 2250 APHA 2340-C
usfom | 7230 | APHA 2510-B
i e | p I e
g/l 1.0 IS 30
Mgtk 350 APHA 5270-C
| o Te | !
/;’7'.-‘ ey = 1
ARNECAS Page 1 of 1 For &
4 e WL
;@ SNV &%‘ECH SERVICES
it P4
| i 1+ )
5 I’I.z A \ = f ' "
Il*-.w - : ('L' } \‘ ey -.'-_i;-f!
%‘% AUTHORIZED SIGNATORY
; Format Mc ETSILALTR-10. lssus No 08 Dae 01 24 2010 Amd Mo D4 Dute 01 04 2010

Naotet~

L. This test report shall not be used in any advertising media or as evidence in e coort of | aw ithout prior ssritien permission aof the Inboratory.
2, The samples received shall be destroyed after 15 days from the date of fest report (v

3. The results indicated only refer to the tested sumples and listed applicable parameters

4. Our lability is limited to invoice value only,

5o Head Office : G-232, MG, Road Industeial Area, Hapure-Ghagiabad (L 1) 201918
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*JT ENVIRO-TECH SERVICES © ( A

e 1R Ao Anclylical Lakonalovy ¥
(=T8I, An Environment, Food, Ayush, Fuel, Soil, Ores & Minerals Analytical Laboratory 150 ga01/14001/4500
EVE-LAB e ' "

Accredited by ISONIEC-17025:2017 (NABL) & UPPCE
Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad {U.P.)-201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.; 9911516076, 9811736063

TEST REPORT

TEST REFORT NO ETS/1016-11/402/2020 DATE OF REPGRT 20.02.2020

WATER SAMPLE ANALYSIS REPORT

Name And Address of Customer : DSM SEUGAR ASMOLIDISTILLERY JIVISION)
ASMOLL, SAMBHAL,
U.P INDIA.
Date of Sampling i 24022020
Analysis Start Date : 26022020
Arnalysis End Date ¢ 29.02.2020
Sampie ID No i 107301
Sampling Done By : ETS STAFF
Sampling Description ¢ PIZOMETER WATER-1 (BIO-COMPCOST AREA)
Sampling Method i ETS/STRPAWATER-02
Sample Quantity 28 A
Paciking Condition ¢ SEALED
Packad In i PY.C CANE
S. o, lest Parameter Unit Result | TestMethod |
| pH - 7.35 | APHA4500H+ |
:  JolalDissolved Solds,(1DS) | mgfl | 6240 | APHA2840C
5 Total Suspended Solics {TSS) gL 620 | APHA 2840-D
4 Total Alkalinity (CaCO3) g | 2100 | APHA 23208
s Total Hardness (CaCOs) | o, | 2450 | APHA2340C B
| 6 Gonduchvity 1: _ pseT 4 7820 | APHA 2Z510-B -
| 7 | Biological Oxygen Demand{BOD. 27°C) J right ‘ 150 !S_3U2_5(_P_at_t-44] _ 1 ll
‘ 8 | Chemical 0:(5!_9@:_1 Demand (COD) g/l _ 450 ‘_A.Lf.'iA_ﬁ??_’D-C o '
HEM¥INd of Test Report™v=*
5{7_ EL:‘;Y\ Page 1 of 1 For Enviro-Tech Services
7R ENVIRGETECH SERVICES

14};%}\«' )g ——. Md Humraj
WAL < /S ;L Quality Manager
CHEGKED BY) AUTHORIZED SIGNATORY

:."_ s s R‘—-' Foimal N E1SUARTR-10 Issue Wo 05 Date 01 04 2019 Amd No: 04 Date 01.04 2019

Note:-

| This test report shall not be used in any advertising media or as evidence in (se court of Law withont prior wiitten permission of the lahoratory.
2 The samples received shall be destroyed after 15 days fram the date of test repart issued.

b Ve resulicindicated only refer to the tested samples und listed applicuble parameters,

1 Our linhility s Timited to invoice value only.

o Hend Office = G232 NG Road Industeial Avea, Hapur Ghagdabad (03 2010 8

111
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ETS-LAB

ENVIRO-

An Environment, Food, Ayush Fue{ Son Ores & Minerals Analyncal Laborafory o0 apnes

(AN 150 SOUT 201"

Accradited by ISO.-‘IEC 17025:2017 (NABL) & UPPCB

ECH SERVICES o |

e r‘?mmr féval S m‘ﬂ ?u{’n’;{; ol

Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabhad (U.P.)-201001

email :

etslab20‘f2@gmafl com | Websile

Cvewwr etsizbin "rﬂ:tNHMbllf"E\ “E 11"'”’“1

TEEST REPORT NG.:. ET

Name And Address of Customer

Date of Sampling
Analysis Start Date
Analysis End Date
Sample ID No
Sampling Done By
Sampling Description
Sampling Location
Sampling Method

SMO15.12/02/2020

WATER SARM!

TEST REPORT

’LE ANALYSIS REPORT
DSM SUGAR ASMOL! (DISTILLERY
ASHOLI SANEHAL

U.P INDIA
24 02 2020

26 02 2020

AVISION)

25 07 207 42

1U1

ETS STAFF
GROUND WATER (
BOREWELL WATER
ETS/ISTPAVATER 02

RINKIRNG WATER)

Sample Quantity 20408614
Packing Condition SEALED
Paciked In P \." AND GLASS DCTITLE
. 8. TestParametor L Unit Result Specificatio '! imit | Test .
‘ Wo. ‘ ! | | {As periSi0s 2012 )
| . Desirable | Permissible |
1 | colour - o ! Hazen | <50 | E 16 PHA 21
- :', Odour_ N I_ . | Agreeatie ' Agresalile fgreesble | ;'.'“ ! TET)LF
B 1];3}4*__ T T 7ss | 65-85  NoRelwion | APHA 4500 He |
4 Tese ; o | Agiseable | Agreeabis ble | APHA |
| s | Turbidiy | NTU <10 | 1 APHA 21
| @ Tolal Dissolved Solid ds T[.?u} ' J‘ﬁgjf'l. | 4350 H0u 00 | APHA 254
|_ | 3 rl"} lonne {Rcsrdual} i 1 _nlg_f_lj '_ I <0 2 | 02 | | | APHA 4500 (CH-8
4 «Irlpl‘mfe (S0y) mgil. | 1150 | 200 100 | A2
9 | Iron.(Fe) - | mgL | 00 03 1 / I
R cma}'f_r}é'(éiﬁ """""""" mgl. | 250 " _
_l!_ Fluoride(F) ma/l 012 1 7D APEIA 450
;2 ' Total Alkalinity, {CaCOu_ .rng;’[ 1650 i ' i
i_ _I_" | [ Total Hardness.(CaCO.1 . mg/L 100 200 | GO0 | AP HA 2
'4 Totat Coirform —_— "‘IPN"?GOTF‘ _"?‘ltl?:vi‘:ilt ‘ Shall Not Be Detectablz | 18 1822
‘ = l @E??‘“ﬂ.‘.@'a ooh | MPNMOOmL | Absent Shall Nol Be Detectable 1S 11 ‘
P d End of Test Report® !
/m\\ Page 1 of 1 Eo =
: I%ECH SERVICES
'Ji*"f’?g 4
X< o LQuality I ’-}'J
mm’nm be used in any advertising media or as evidence in (he conrt of Law withaut prior nratfxy VeE l'ngﬁuiﬁdn[; m"i &Qrf} ',‘!] \'
2. The samples received shall be Hestrontdd affGSIBARRFRTOf Badabbof sOiropt Qa0 2md Mo 04 Do 0 w 2018

A The results indicated only refer (0 the tested samples and listed applicable paramel crs,

4, Our liahility is limited to invoice value only.

5 Head Office : G-232, MG Road Industrial Area, Hapur Ghaziabad (1.0

A




ETS-LAB

An

¢

= ENVIRO-TECH SERVICES

An Analiylicat Loboralony

Plot No. 1/32, South Side G.T. Road Industrial Area, Ghaziabad (U.P.)-201001
email : etslab2012@gmail.com | Website ; www.etslabin | Ph.: 9911516076, 9811736063

Environment, Food, Ayush, Fuel, Soil, Ores & Minerals Analytical Laboratory  1<.cy 6001/14001 /4500 1
n 1SO 9001 201 14001:2015 andl 4 ( Cerntified ( 1RENY

Accredited by ISONEC-17025:2017 (NABL) & UPPCE

TEST REPORT NO ETS/1015-13/02/2020

TEST REPORT

DATE OF REPOR™:

WASTE WATER SAMPLE ANALYSIS REPORT

Name And Address of Customer

Date of Sampling
Analvsis Start Date
Analysis End Date
Sample ID No
Sampling Done By
Sampling Description
Sampling Loceation
Sampling Method
Sazimple Quantity
Packing Condition
Packed In

3 Test Parameter
No.
1 Colour
2 rH

3 ! Bialagical Oxygen Demand{BOD -27"C)

8] Chemical Oxyger Demand, (COND)
5 Total Volatile Acids

| Unit  Result

‘ Hazen | <100

{

DEM EUGAR ASMOLIIDISTILLERY DIVISION)

ASMOLL SANMBHAL,

U.P INDIA

24 02 2020

26.02 2020

20 C2.2020

10156-13

ETS STAFF

TREATED WATER

CPUOUTLET

ETSISTPMATER-0Z

20 Lt

SEALED

PAC. CANE

Specification/Limit
{As per CPCB)

|' Inland S-mla;.ei Public

M

| 723 56-90 55-90

mgll | 200 | 30 :L 350
r‘Jge‘L ‘ 116.0 | 280 I Mot &{ueglﬂed
m/i 750 | Mol Spaciied Not Specified

| VWater SC‘V."}_IS [

2982 202C

Test Method

| APHA 2120-3

| APHA 5220-C
ARHA Mathod

APHA 4500-H+
IS 2025 (Part-44)

G .I.f'].r.'f Hardness ECECO;_I ' gl 2501 Mot Spaciied Not Epegified APHA 2320-C

7 Conductvity _ . u;un ' 2210 | Mot Specilied | Not S[Jt‘tt-lﬁed .AF-”H;-\.ZSTEJ-B

| 5 | Suspended Solids,(TSS) | mgl | 18c | 100 | e APHA2540-D
¥ue2sEnd of Test Report*=*=*
AZOTESS Page 1 of 1 For Envirc-Tech Services
FERB.ENVIROAECH SERVICES .
2y L\ * Md Humia,
s P 2 - ;L-’Qi:a!ity Manager
RIiECKPD ¥ AUTHORIZED SIGNATORY

Nole:e f_{- AE ¥ Format No ETSILABTR-10 Issue Mo. 05, Bate 01 04 2018, Amd No 04 Dst2 07 042019

3

4

A

. This test r;';mr! shall not he used in any advertising media or as evidenve im the court of Luw without prior written perniission of the laborstory,
» Phe samples received shall be destroyed alter 15 duys from the date of test report issued,
3. The results indicated only refer o the tested samples and listed applicable parimeters.

- Our Hahility is limited to invoice yalue only.

s ead Ofhee 0 G-232, MG Road Indostrial Aves, Hapur-Ghaziabad (0 P 201612
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Annexure-6

DSMSUGPOLL:2020:201
Date - 23-08-20

i he Remanal Officer
U Pollution Control Board
Moradabd

[rear Sur

I'hic has riferefice Yo the st of oticals from Wk, BLB docadabad Toflay o .
Sumar Uit e would like to submit that presently bemng off segson, Sugar Unit 5 closed and miost ot
Plant 2nd Machinery are under repait and over-hauling.

The Point-wise details of compliance un recommendations are as 1ollows

S Recommendation Status

No.

1 Uit shall maatan the loe-book for the generation and disposal of W are mamiaiming the

TP sludge and other solic wastes including hoiler ash generation book for the generation

disposal of [ TP sluddee

ther sclid wastes in

batler Ash gener
12 Uit »',hsuid install C mdmlar‘srﬂ Polisting llmi (i F' ) fi hip! “PUb it welt e ansta
piressuire otk (05 Kgd em i) totreat pracess coaaenzate | ratt o !
reusse 1N pracess s et Bl i rendction {:1{ froch wate bt | 11 ite f

celpcted and MHirctanse

consumplion

# CPU has tresn plade
E ? The Umt rust ensure the mqmmum feuse o‘ trpa'rﬂd efflupnt n Related to point mi
. 1| Process. gl ba maimitzed
1 Wet scrubber (attached to Boilers 70 TPH & 50 TPH) should be Boder will be operates
made operationsl before starl of the attached boile atte progser vepar of
e ubber
'8 h.-"-.i":‘r!omes*-:n: waste water #nnmatwl wiithin the t 'mf w« puses and - STP will be mstalied bet
rasidentiat colony shall be discharged after proper treatment The sEait of the season . Site
Jait shall install Sewage Traatment Flanl (STPY al adeguats fay bBeen seliscted Fni
capgcity I for the treatment of domestic wastey watet QOrder far ST ha
B " The Unit shall obtats VNOC from CGWA for withdrawal of " We have submitied
suhdwster atcariigst s the CEWA NOC has already been expirad  apuitcalion 1grmens
nmay, 2014 fi t) pil
TR iy of the apg
w ot

A

135




:)] ! -
{

Thie Lt s NOC trom CGWA expired on 02,05.2019, but Unit has We have submitted our
Cantinued to witharaw groundwater without valid NOC. The CGWA | application for renewal of NOC
may be requested to verify the status of ground water recharge by | before the expiry of the last

the Lt and aceorvdingly EC may be calculated NOC. Copy of the application is
enclosed,
Ae hobe you will find the shove in order
Fl Kin Yyou
1tk
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